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05.09.2006 Present: Hon'’ble 8ri K.V. Sachidanandan
Vice-Chairman.

% There in this
Application. Their claim is for grant of Special

are six Applicants
Dt{J.ty Allowance.

I M s. Nath, learned Counsel for the
'A;gplicants submits that all the Applicants
ortgina]ly belong to Kolkata and they have been
tr?nsferred to N.E. Regmn on different dates.
Byt they have not been paid Special Duty
Alfowance the
Agphcants has also brought to my nouce a
dB{GISIOIl of this Tribunal dated 05.03.2001

afsed in O.A. 187 of 2000, wherein same
behefit has been granted to the Applicants
thgrein, which was also further confirmed by
thé Hon’ble Gauhati High Court.

i Mr G. Baishya, learned Sr. C.G.S.C. for
thé Resﬁondents would like to take instructions

The learned Counsel for

to file statement. Let it be done.

- Considering the issue involved, I am of the
vigw that the O.A. is to be admitted. Admit.

Isséue notice to the Respondents.
Post on 16.10.2006. L
Vice-Chairman
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C.A. 230/06 - Ton

141142006 Me.G.Baishya, learned Sr.C.G.
. ~ SeCe is granted four weeks time to
file reply statement., |
post on 4.12.2006,

L

vice~Chairman
bb

3 weeks further time is granted

to the respondents to file R FX XM
written statement. | |
List cn 22.12.06 for order.
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22.12.2006 Let the cése be listed on 1.2.2007

for filing of reply statement, if any and

LR

Vice-Chairman

memo of appearance.

/bb/

14.2.2007 . Post on 16.3.2007. In the meantime
Applicant shall file rejoinder, if any to the
reply statement filed by the Respondents..

Vice-Chairman
/bb/
16.3.,07. Post the matter on 25.4.07
ror filing rejoinder. L/
Member vice~Chatrman
|
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25.4.2007 ° Mr. S. Nath, learned counsel for the

x"App]icant and Mr.G.Baishya, learned Sr.
?’ N
F;C.G.S.C. for the Respondents are present.
y jRegistry is directed to post the case for
i o S
] {hearing on 15.05.2007. In the meantime,
i ]“:Applicant is permitted to file rejoinder; if any.
1 S
i o) —
o ‘Member (A) - Member
i /bb/ F ‘
?i’ '4 ,
}
; :
». :
}5.5.2007 ; Written statement has already been
a filed. Applicant may file rejoinder, if any.

! Post the matter on 7.6.07.

“ . .
. ' =
i g .

i

)

Vice-Chairman
e/ ! )
7.6,2007 x Further three weeks time is allowed to
file l‘ejomder
- Post the case on 29. 6 2007 |
3. \ | . . Vice-Chairman
/bb/ | |
i i
28.6.07. ¢ P’-L the request of learned counsel for

; the applicant four weeks further time is

, granted f’m'; file regjoinder. Post the matter on

167.07. SR l/

Vice-Chairman
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5 17.7.2007 . “Two weeks time 1s granted fdr filing B
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by mu%&_, fﬁrmxa
Gy Derved,

;*ejoinder. It is ‘made clear that the matter

‘ évﬂl be hegrd qxi the next date.

Post on‘3.8.07 for hean'.n.?. f
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i Vice~Chairman
A ! SR
Mo case Ny weacky . T - B
oy hawwm, L
: 27.9.2007 ?f Heard Mr.M. Chanda, learned counsel
%ﬂ . o a for the Applicant and Mr.G.Baishya, learned

Sr. Standing Counsel for the Central
Government.
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28.9.2007

fob/

6

Judgment pronounced in  open

Court in presence of the leamed counsel
for both the parties.

The O.A. is dllowed in terms of the

order placed in separate sheets. No costs.

_m (M.R.Mohanty) /

Member (A)

Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

3 GUWAHATI BENCH
Original Application/No.230/2006.
DATE OF DECISION : 28-09-2007
Shri Asish Ranjan Poddar & S others.
.............................................................................. Applicant/s
Mr M. Chanda
....................................................................... Advocate for the
Applicant/s
-Versus -
Union of India & Ors.
VU PP PPN UPPPNPPPUPRLERPRPPRPRINN (e 0 1 Te [ s LA
Mr G. Baishya, Sr.C.G.S.C
........................................................................... Advocate for the
Respondent/s
CORAM
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN |

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1.  Whether reporters of local newspapers may be allowed to see
the judgment ? )es7No
2. Whether to be referred to the Rieporter or not ? , YesLNo/
‘3. Whether their Lordsh1ps Wls‘&\ to see the fair copy of the
judgment ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application Nq. 230/2006.
Date of Order - This the 28% Day of September, 2007.
THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1.Shri Asish Ranjan Poddar
2.Shri Janardhan Chakraborty
3.Shri Ranjit Sarkar

4 Mrs Sampa Hazra

5.Shri Debabrata Sarkar
6.Shri Manik Kumar Mandal

Applicants No.1 to 5 are Engineering Assistant
and Applicant No.6 is Senior Engineering Assistant of
All India Radio, Guwahati. @ ... Applicants

By Advocate Shri Manik Chanda
Versus —

1.  Union of India,
represented by Secretary to the
Government of India,
Shastri Bhawan ‘A’ Wing,
New Delhi-110001.

2.  Prasar Bharati Broadcasting Corporation of India,
represented by the Chief Executive Officer,
Parliament Street, New Delhi — 110001.

3. ~ The Director General,
Doordarshan, Mandi House, '
Copernicus Marg, New Delhi-110001.

4, The Director General,
All India Rad.lo
Prasar Bharati Broadcasting Corporatlon of India,
Akashbani Bhawan,
Parliament Street, New Delhi — 110001.

5.  Director,
Programme Production Centre (N.E)

‘Doordarshan,
R.G.B.Road, Guwahati-78 1024



6.  The Deputy Director General (NER),
-~ Programme Production Centre (N.E)

Doordarshan,
R.G.B.Road, Guwahati-781024. . ........Respondents

(1]

By Advocate Shri G. Baishya, Sr.C.G.S.C

ORDER
KHUSHIRAM (MEMBER(A)
Six Applicants who are now posted as Engineering

Assistants in All India Radio, Guwahati have approaéhed this Tribunal

with the present Original Application filed under Section 19 of the

Administrative Tribunals Act 1985 claiming Special Duty Allowance (in

short SDA) for the reason of their posting in North Eastern Region of

- India.

2. The Applicants were transferred at different times, from
Kolkata (in the State of West Bengal) to Guwahati in the North
Eastern State of Assam and, as such, claimed to be entitled to SDA
(after their posting to North Eastern Region) in terms of Office
Memorandum No.11(G)/97-E.IL(B) dated 29.5.2002 of the Government
of India, in the Ministry of Finance, but they were denied tﬁe benefit on
the ground that the personnel employed as Engineering Assistant are
appointed on zonal basis and AIR Guwahati and entire North Eastern
Region happened to be a part of the East Zone and, as such, they are
under obligation to serve anywhere within the East‘ Zone of All India
Radio; which includes North Eastern States and that, therefore, they

ae not entitled to SDA. Admittedly the Applicants are residents of West

Z—
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Bengal (outside North East Region of India) and their initial
appointment fxad a speciﬁc' clause of “All India Transfer Liability”.
3. In their reply, the Respondents have admitted that the
Api)licants'were nitially appointed in the department with a clause of
“All India Transfer Liability” and as per terms appended in the orders
of their appointment, they have been posted to the North East Region
and that a mere clause in the appointment letter to the effect that the
i)ersons concerned is liable to be transferred anywhere in India did not
make him eligible for grant of SDA. It has been pointed out that SDA is
one of the incentives granted to Central Government ‘employees having
‘All India Transfer Liability’ and not rﬁerely because they belong to
East Zone Cadre and they have been transferred to North East Region
In exigencies of serﬁce. It has also been stated clearly that East Zone of
All India Radio consists of the States of West Bengal, Orissa, Bihar and
North East Region States of India (that consists of all the states in
North East India including Sikkim) and thét rﬁere transfer to North
East Zone does not entitle the Applicants for grant of SDA.

4, We heard Mr M.Chanda, learned counsel appearing for the
Applicant and Mr G.Baishya, learned Sr.C.G.S.C appearing for the
Respondents.

5. .The counsel for the Applicant argued that in a simﬂar case
that was decided on 5.3.2004 by this Bench of the Tribunal (rendered in
O.A. 187)2000) Applicants therein, who were also Engineering
Assistants of All India Radio, Guwahati (now they have been posted

back at Kolkata) full relief were granted to them and they were paid
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SDAs. Learned counsel for the Applicant further submitted that
Hon’ble Gauhati High Court in Writ Petition(C) No.7057/2001 decidéd
on 04.01.2006 have already decided the issue involved in the present
matter and have granted relief to such categories of employees. The

learned counsel appearing for Respondents did not challenge these

on o Sate. 8% hww'ﬂ@—%

‘assertions of the counsel for Apphcants Hon’ble High Court, in that

; IN
case| W P.(O) 7057/2001 & other connected cases)held, on 04.01.20086,

“that the officers and employees, who belongs to the region other than
the N.E.Region, will be entitled to SDA.” It may be noted here that
adnﬁttedly the Applicants are residents of West Bengal (outside North
East Region of India) and their initial appointment had a specific

clause of “All India Transfer Liability”.

6. In view of the foregoing discussions and the settled position
of law (the order of the CAT as well as that of Hon’ble High Court,
allowing similar claiIns)? the present case is allowed. The Respondents
are directed to pay the SDA to the Applicants, for the period they
served in the .North East Region of States, within a period of three
months from the date of receipt a copy of this order. ‘

7. | The Original Application is accordingly allowéd. There will

be, however, no order as to costs.

WL
R

(KHUSHIRAM )
ADMINISTRATIVE MEMBER

(MANORANJAN
VICE CHAIRMAN



P LY de et

Wﬁ

IN THE CENTRAL ADMINISTRATIVE 'IRIBUNAI!‘

e

i ———- WA T

GUWAHATI BENCH: GUWAHATI

(An applicalion under Section 19 of the Administrative Tribunals Act, 1985)

0.A No_ 270 /2006

Shri Asish Ranjan Poddar & Ors.
Vs-

Union of India and Others.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

02.04.2003-

{2.04.2003-

02.04.2003-

(4.05.1990-

02.04.2003-

26.01.2005-

14.12.1983-

Applicant No. 1 while working as E.A. at AIR Kolkata he was
transferred and posted in NE Regjon in public interest, accordingly
he joined at AIR Guwahati on 08.05.2003. (Annexure- 3)

Applicant No. 2 while working as F.A. at ATR, Kolkata, he was

ransferred at AIR, Guwahati on 02.04.2003 and released on

28.04.03. However, he joined at AIR, Guwahati on 12.05.2003.
(Annexure- 4)

Applicant No. 3 while working as E.A at AIR. Kolkata, he was
transferred at DDK, Guwahati vide order dated 02.04.03,
accordingly he joined at Guwahati on 22.07.2003.

Applicant No. 4 while working as F.A at AIR, Kolkata She was
transferred from AIR, Kolkata to AIR, Guwahati and accordingly
she joined at Guwahati on 11.06.02. (Annexure- 5, 6 and 7)

Applicant No. 5 while working at DDK, Kolkata as E.A, he was

transferred and posted at DDK, Guwahati on 02 04.03 accordingly
he joined at Cuwahati on 17.07.03.

Applicant No. 6 while working to the cadre of Sr. E.A, at AIR,
Kolkata he was transferred to AIR, Guwahati. Accordingly he
joined at Guwahali on 24.03.05. (Annexure- 8, 9, 10)

Govt. of India, issued O.M dated 14.12.83, granting Spedal Duty
Allowance to the central Covt. civilian employces who are saddled
with all India transfer liability on their posting to NE Region from

\M@ Qmmﬂ QM



outside of the NE Region. The said O.M was subsequently
extended by the O.M dated 01.12.88, 12.01.96 and 22.07.98.
(Annexure- 11)

29.05.2002- Govt. of India, Ministry of Finance issued O.M dated 23.05.02,
whereby SDA has been granted to the central Govt. dvilian
employees having all India transfer liability on posting to NE
Region from outside the region. (Annexure- 12)

All the applicants are permanent resident of West Bengal
and they are saddled with all India transfer liability as per the
dause laid down in their offer of appointment and as per the O.M
14.12.83, dated 01.12.88, 12.01.96 and 22.07.98 as well as O.M dated
29.05.02 they are entitled to payment of SDA.

06.12.04, 06.07.06, 25.10.05, 04.07.06 and 19.08.05- Applicants submitted
representations praying for payment of SDA since their posting in
NE Region but to no resuit. (Annexure- 13 series)

05.03.2001- Similarly situatcd employces who were working as Sr. E.A filed
O.A. No. 187/2000 before this Hon'ble Tribunal and the said O.A
was decided on 05.03.01 holding that thosc applicants arc cntitled
to payment of SDA from the date of their posting in NE Region.
The judgment dated 05.03.01 of this Hon'ble Tribunal has been
confirmed by the Hon'ble Gauhati High Court vide it's judgment
and order dated 04.01.06 passed in WP (C) No. 7057 /2001.

The present applicants being similarly situated employees
working in the cadre of E.A as such they are also entitled for
payment of SDA with arrcar monctary benefits.

PRAYEKS

1 That the Hon'ble Tribunal be pleased to direct the respondents to pay
SDA to all the applicants at least from the date of their joining in N. E.
Region with arrear monelary benelil, in lerms of the clause 5 of the O.M
dated 29.05.2002 as well in terms of the O.M dated 14.12.1983 and
22.07.1998.

2. That the Hon’ble Tribunal would be pleased to declare that the applicants
are entitled to payment of SDA in terms of the O.M dated 14.12.1983,
22.07.1998 and also in terms of the clause 5 of the O.M dated 29.05.2002.

\/’\/)Xv\'/a Qm'zfm @TU“R
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7%

Costs of the application.

Any other relicf (s) to which the applicants are entitled as the Hon'ble

Tribunal may deem fit and proper.

Inierim order praved for:

During pendency of the application, the applicant prays for the following

- interim relief: -

That the Hon'ble Tribunal be pieased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed

for.

Mdin Roocgor
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Admjnist‘ra_tive Tribunals Act, 1985)

Title of the case O.A. No. 23/0 /2006
Shri Ashis Ranjan Poddar & Ors. : Applicants.
-Versus-
Union of India & Ors. : Respondents.
INDEX
SL No. | Annexure __ Particulars Pége No.
1. — Application 1-14
2. - Verification -15-
3. 1 Copy of appointment letter dated 13.02.89. ~ 16~
4. 2 Copy of appointment letter dated 21.05.92. - 1€ .
5. 3 Copy of transfer order dated 02.04.03. 18-24 .
6. 4 Copy of release order dated 28.04.03. ~ 20 -
7, 5 Copy of ransfer order dated 28.06.01. 23-25
8 6 +Copy of relieving order dated 01.05.02. ~26 -~
9, 7 Copy of joining order dated 11.06.02. ~-2¢-
10. 8 Copy of transfer order dated 28.01.05. 28-29.
1. 9 Copy of relieving order dated 01.03.05, -39 -
12, 10 Copy of joining order daled 24.03.05. -~ 3L~
13. 11 Copy of O.M dated 14.12.83. 32-33.
14, 12 Copy of O.M dated 29.05.02. 34-35})
13. 13 (Series) | Copies of representations. 36- 43,
Filed By:
Date: - Advocate

\A/XM’/» @szom QG?UW-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL o 3
GUWAHATI BENCH: GUWAHATI | =4

o 3
(An application under Section 19 of the Administrative Tribunals Act, 1985) é i

ew 4.09.06

0O.A. No. __/2006

BETWEEN:

1 Shri Asish Ranjan Poddar,
S/o- Shri Ranjit Kumar Poddar,
Engineering Assistant
All India Radio, Guwahati.

2. Shri Janardhan Chakraborty,
Engineering Assistant
All India Radio, Guwahali,

3. Shri Ranjit Sarkar,
Engineering Assistant
All India Radio, Guwahati,

4. Mrs. Sampa Hazra,
Engincering Assistant
All India Radio, Guwahati.

1

Shri Debabrata Sarkar,

S/ o- Shri Golak Ch. Sarkar,
Fngineering Assistant

All India Radio, Guwahati.

6. Shri Manik Kumar Mandal,
Senior Engincering Assistant
All India Radio, Guwahati.
————— Applicants,
-AND- ‘

1. The Union of India,

Represented by Secretary to the
Government of India,

Ministry of Informalion and Broadcasling,
Shastri Bhawan ‘A’ Wing,

New Delhi- 110001.

2. Prasar Bharati Broadcasting Corporation of India,
Represented by the Chicf Executive Officer,

i Qoo Bl
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Parliament Street, New Delhi- 110001.

The Director General,

Doordarshan,

Mandi House,

Copernicus Marg, New Delhi- 110001.

The Director General,

All India Radio,

Prasar Bharati Broadcasting Corporation of India,
Akashbani Bhawan,

Parliament Street, New Delhi- 110001.

Director, |
Programme Production Centre (N.E)
Doordarshan,

R.G.B Road, Guwahati- 781024.

The Deputy Director General (NER),
Programme Production Centre (N.E)
Doordarshan,

R.G.B Road, Guwahati- 781024.

soe ne

DETAILS OF THE APPLICATION

b2

Respondents.

Particulars of the order (s) against which this application is madc:

This application is made not against any particular order but for non

payment of S.D.A to the applicants in terms of the O.M dated 14.12.1983,
01.12.1988, 22.07.1998 and also in terms of the O.M dated 29.05.2002 and

~praying for a direction upon the respondents to pay S.D.A to the

applicants with arrear monetary benefits from the date of their joining in

N.E. Region from outside the region and further he pleased to declare that

the applicants are entitled to payment of S.D.A.

{urisdiction of the Tribunal:

The applicants declare that the subject matter of this application is well

within the jurisdiction of this Hon'ble Tribunal.

Ao Rovrgom P



4.1

4.2

4.3

44

Limitation:

'The applicants further dedlare that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act’ 1985.

Facts of the case:

That the applicants are citizens of India and as they are entitled to all the
rights, protections and privileges as guaranteed under the Constitution of
India.

That the applicants pray permission to move this application jointly in a
single application under Sec 4 (5) (a) of the Central Administrative Tribunal
(Procedure) Rules 1987 as the relief's sought for in this application by the
applicants are common, therefore, they pray for granting leave lo approach

the Hon'ble Tribunal by a common application.

That the applicants No. 1 to 6 are working as Engineering Assistant and
applicant No. 7 is working in the cadre of Sr. Engineering Assistant.
However all the applicants bel‘ongs o Group “C” calegoty employees
under the AIR/Doordarshan, Govt. of India, Ministry of Information and
Broadcasting. All the applicants presently posted at Guwahati from outside
the N.E. Region. All the applicanls are permanent resident of different
places of the State of West Bengal.

That your applicant No. 1 was initially appointed on 01.02.1989 on direct
recruitment basis through competitive examination on all India basis as
Technician in the office of the Chief Engineer, Eastern Zone, Kolkata. The
applicant No. 1 while working as Technician appeared in the direct
recruitment competition examination on all India basis for the post of
Engineering Assistant (in short E.A). And after being successful in the said
examination, the applicant was directly appointed to the post of E.A and
joined at A.LR, Kolkata on 11.06.1992 vide offer of appointment bearing



4.5

letter No. CAL-1 (5)/92-S (EA) dated 21.05.1992. In the said offer of
appoinlment lelter there is specific clause (hal (he applicant will be liable to
transter at any time to serve under a public corporation if formed and on
such transfer he will be liable to the conditions of service to be laid down
for employees of (hat corporation. In other wards (he applicant is liable lo
be served anywhere in the corporation office if formed. In the earlier
appointment order bearing letter No. 1 (1279) E dated 13.02.1989, whercin
also there was a clause that the applicant is liable to be transferred and
posted anywhere in India. The applicant No. 1 is a permanent resident of
Bardwan District, West Bengal. The applicant while working at AIR,
Kolkata, he was transferred and posted at AIR, Gangtok and joined on
21.08.1996, again he was transferred back to AIR, Kolkata and joined on
01.03.1999. The applicant while working as E.A at AIR, Kolkata, he was
transferred and posted in the N.E. Region in public interest vide order

 bearing letter No. 1 (25)/2003-S dated 02.04.2003, however he was joined at
(AIR, Guwahati on 08.05.2003. The applicant No. 1 is saddled with all India

fransfer ]iabﬂity as such he is entitled for payment of SDA

(A Copy of the appointment letter dated 13.02.1989, 21.05.1992 and
transfer order dated 02.04.2003 are enclosed as Annexure-1, 2 and 3

respectively).

That your applicant No. 2 was appointed on direct recruitment basis
through competitive examination on all India basis as Engineering
Assistant vide letter bearing No. A 22015/1/91 Admm. I (E.A) dated
18.03.1991 accordingly he joined on 01.04.1991 and posted at ATR, Kolkata.
In the offer of appointment letter dated 18.03.1991 there was a specific
clause of ail India transfer Hability is incorporated. While working at AIR,
Kolkata as E.A, he was transferred and posted at AIR, Gangtok in public
interest, where he joined on 20.01.1996. Thereafter the applicant No. 2 was
again posted back to AIR, Kolkala and joined on 09.10.1998. The applicant
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again transferred and posted at AIR, Cuwahati vide letter bearing No. 1
(25)/2003-S dated 02.04.2003 in public interest and joined on 12.05.2003. 1t
is needless to mention here that similar clause of All India transfer liability
is also incorporated in the offer of appointment letter of the applicant No. 2.
Consequent on his Lransfer, the applicanl No. 2 was relieved in the afler
noon of 05.05.2003 vide order dated 28.04.2003. He is a permanent resident
of the state of West Bengal.

(Copy of the release order dated 28.04.2003 is enclosed as

Annexure-4).

That your applicant No. 3 was initially appointed as Technician direct
recruitment basis through competitive examination on all India basis and
joined on 11.12.1984 under Chief Engineer, Eastern Zone, Kolkata,
thereafter he was promoted as Senior Technician on 24.11.1988. The
applicant was further promoted as Fngineering Assistant on 29.07.1996 and
he was posted on promotion at AIR, Gangtok. However, he was transferred
back and posted at DDK, Kolkata, where he joined on 01.04.1999. The
applicant while working at Kolkata, he was transferred and posted at
programme Production centre, DDK, Guwahati, vide order No. Z cadre-1
(25)/2003-S dated 02.04.2003. However, he was joined at Guwahati on
22.07.2003. He is a permanent resident of the state of West Bengal and
posted from outside the N.E. Region. A clause of All India transfer liability

is also incorporated in his initial offer of appointment letter. As such

- applicant No. 3 is also saddled with all India Transfer liability.

That your applicant No. 4 was initially appointed on 04.05.1990 on direct
recruitment basis through competitive examination on all India basis as
Engineering Assistant at AIR, Kolkata. Thereafter she was transferred and
posted at AIR, Silchar in public interest where she joined on 05.03.1995.
After scrving for a period of about 2 years at Silchar, he was transferred

and posted back at Kolkata, where she joined on 01.08.1997. The applicant
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was again transferred and posted at Guwahati in public interest vide order
bearing No. 1 (25)/2001-S daled 28.06.2001 and pursuant {o Lhe said order
dated 28.06:2001 another consequential order of release was. issued vide
letter No."CAL-TV-14 (3)/2002-A III (EA) dated 01.05.2002, and thereafter
one more consequential order was issued on 11.06.2002 by the slation
Director, indicating her joining at ALR, Guwahati on 10.06.2002. The
applicant No. 4 is also a permanent resident of the state of West Bengal and
she was transferred and posted at AIR, Guwahati from 6;1tside the N.E.
Region. In terms of the appointment letter a'siﬁﬂlar clduse of all India
transfer liability is also incorporated like that of applicant No. 1. Therefore

»- she is also saddled with all India transfer liability.

(Copy of the transfer order dated 28.06.2001, relieving order dated
01.05.2002 and joining order dated 11.06.2002 are enclosed as

Annexure-5, 6 and 7 respectively).

That your applicant No. 5 was initially appointed -on direct récruitment
basis through competitive examination on all India basis as Technician and
posted at AIR, Kolkata. However, he was piomoted to the cadre of Sr.
Technician in the year 1989. Tn his appointmént letter there is a specific
clause of All India Transfer Lability. The applicant was further promoted to
the cadre of E.A in the year 1994, The detailed particulars of his transfer

_and posting are given below for the perusal of the Hon'ble Court.

SERVICE . JOINING DETAILS
1.-  AIR-Koklata 7 July, 1985-1989
2. CE/E/Z-Kolkata - 19891994
DDK - Kolkata 1994-1996
AIR - Itanagar | . . 1996-1999
DDK - Kolkata 19992003
DDK - Guwahati 17 July 2003- il date
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The applicant No. 5 was transferred and posted at DDK, Cuwahati
in public interest vide order daled 02.04.2003, however he was joined on
17.07.2003 at DDK, Guwahati. In terms of his initial appointment letter,
there is a specific clause of All India Transfer liability and accordingly he is
saddled with all India Lransfer liability.

That your applicanl No. 6 was appoinied on direct recruilment basis
through competitive examination on all India basis as EA on 20, 02.1985 and
posted at AIR, Kolkata. During the his entire service carrier, he was
iransferred and posted al different places, the delailed particulars of the

transfer and posting are given below; -

Name of station Period of posting

AlR, Kolkata, E.A 20021985 to  30.06.1989
AIR, Shillong, E.A 01.07.1989 to 15.11.1989
AlR, TERU, S.EA 16.11.1989 0 29.02.1992
DDK, Kolkata, S.EA 10031992 to  30.06.1997
DDK, Kohima, S.EA 10.07.1997 to  14.11.2000
AlR, Kolkata, S.EA 25112000 (o  11.03.2005
AlR, Guwahati 21.03.2005 to  till date.

Be it stated that the applicant was promoted to the cadre of Sr. KA
in the year 1989. All the above transfer and posting orders were issued in
public interesl, however vide lransfer order bearing lelter No. Z cadre -1
(33)/2004-S dated 28.01.2005 and consequent on his transfer the applicant
was relieved on the afternoon of 11.03.2005, which would he evident from
the order dated 01.03.2005 and accordingly he has reported for duty at
Guwahati on 21.03.2005, which would be evident from the letter dated
24.03.2005. The applicant No. 5 is also a permanent resident of West Bengal
and posted at Guwahati from outside the N.L. Region. In the offer of
appointment letter of the applicant No. 5 there is similar clause of transfer

i Ranvgom focet



liability like that of applicant No. 1. Therefore the applicant No. 5 is also
saddled with all India transfer Liability. '

| (Copy of the transfer order daled 28.01.2005, relieving order dated
01.03.2005 and joining letter dated 24.03.2005 are enclosed as
Annexure- 8, 9 and 10 respectively).

4.10 That it is stated that the Govt. of India, vide office memorandum dated

- 14121983, granted Special (Duty) Allowance to such central Govt.

employees who are saddled with all India transfer liability. The relevantA
portion of the O.M dated 14.12.1983 is quoted below:

“The need for attracting and retaining the services of competent
officers for service in the North Fastern Region comprising the
States of Assam, Meghalaya, Manipur and Tripura ahd the Union
territories of Arunachal Pradesh and Mizoram has been engaging
the attention of the Government for some time. The Government
has appointed a Committee under the Chairmanship 'of Secretary,
Department of Personnel and Administrative 'Reforms, to review
the exxstmg allowances and facilities admissible to the various
categories of divilian Central Government employees serving in the
region and to suggest suitable improvements. The
E recommendations of the Committee have been caréfu]ly considered
by the Government and the President is now pleased to dedde as
follows:
(iii) Special Duty Allowance
Central Government divilian employees who have all India transfer
liability will be granted Special (Duty) Allowance at the rate of 25
percent of basic pay subject to a ceiling of Rs. 400/- per month on
posting to any station in the North Eastern Region. Such of those
- employees who are exempt from payment of income tax, will

however not be eligible in addition to any special pay and/or
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Deputation (Duty) Allowance alrcady being drawn subject to the
condilion that the lotal of such Special (Duly) Allowance will not
exceed Rs. 400/- P.M special allowance like Special Compensatory
(Remote locality) allowance, Construction Allowance and Prdjcct
Allowance will be drawn separately.”

The O.M dated 14.12.1983 was subsequently extended by the O.M
dated 01.12.1988, 12.01.96, 22.07.98. All the applicants are eligible for grant
of SDA in terms of the aforesaid Office Memorandum issued by the Govt.

of India.

Copy of the O.M dated 14.12.83 is herewith enclosed as Annexure-
)

4.11 That the Govt. of India, Ministry of Finance vide its O.M bearing No. F. No.
-11 (3) 97-E. 11 (B) dated 29.05.2002 issued certain clarification regarding
admissibility of SDA following the decision of the Hor'ble Supreme Court.
o But there are certain inconsistencies exists in the said memo dated
29.05.2002 with the condition laid down in the O.M dated 14.12.1983, where
it is specifically laid down that Civilian Central Govt. employees are
- enlitled lo SDA on posling 1o any slalion al N.E. Region provided they are
having all India transfer liabilitv. All the applicants in the instant case are
saddled with all India transfer liability and they are permanent resident of
Wesl Bengal and have been posied in NE Region on transfer from outside
the NE Region. Moreover, the O.M dated 29.05.2002 specifically laid down
in para 5, that the SDA shall be admissible to the Central Govt. employees
having all India lransfer liabilily on posling lo N.E. Region (including
Sikkim) from outside the region. The relevant portion of paré 5 of the O.M
dated 29.05.2002 is quoted below;

Aduis anfzfom Q sddat.
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* 5. In view of the aforcsaid judgments, the criteria for payment of
Special Duly Allowance, as upheld by the Supreme Courl, is
reiterated as under: - |

“The Special Duty Allowance shall be admissible to Central
Government empléyees having All India Transfer Liability
on posting to North Kastern region (inciudjﬁg Sikkim) from
outside the region.”

All cases for grant of Special Duty Allowance including those of All
India Service Officers may be regulated striclly in accordance with

the above mentioned criteria”.

. Therefore, it is quite clear, as per latest clarification given by the
Govt. of India, through O.M dated 29.05.2002, that the Central Govt.
employees having all India transfer liability are entitled to payment of SDA
on their posting to N.E. Region since all the applicants are saddled with all
India transfer liability and posted at Guwahati in the N.F. Region are
legally entitled to payment of SDA in terms of the O.M dated 14.12.1983.
But surprisingly in spite their repeated approach, the said allowance has
been denied to the applicants in a most arbitrary manner for the reasons

best known to the authority. Hence the present application.

(A copy of the O.M dated 29.05.2002 is enclosed as Annexure-12).

That all applicants approached the authorities through  their
representations submitted on 06.12.2004, 06.07.2006, 25.10.2005, 04.07.2006
and 19.08.2005. But unfortunately no reply is given to the applicants and no

| steps has been taken on the part of the respondents and as a result, the

applicants have been denied payment of SDA since their posting in the N.
E Region. In such compellihg circumstances, the applicant have no other
alternative, but to approach this Hon'ble Tribunal for payment of SDA
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from the date of their initial posting at N.E. Region with arrcar monctary
bene(il as well as current SDA.

/
Copies of the represenlalions are enclosed as Annexure-13 (series).

4.13 That it is stated that some similarly situated employees who were working \ |
as Sr. EA in the non-gazetted cadre earlier filed an Original Application,
which was registered as O.A No. 187/2000 (Shri Apurba Kumar Ghosh &
another -Vs- U.O.I & Ors.) and the Hon'ble Court decided the said O.A on
5% march, 2001 holding that app}icahts are entitled to SDA and accordingly
they were directed to pay SDA from the date of their posting in N.E.
Region. The present applicants are similarly situated who are working in \\

the cadre of EA, as such they are entitled to payment of SDA with arrear
monetary benefit,

4,14 That your applicants further beg to state that some of them have been paid
SDA during their stay in NE Region pursuant to the earlier transfer and
posting order but surprisingly they were found eligible earlier for grant of
SDA but on their subsequent posting in NE Region said payment of SDA
has been denied to the applicant without disclosing any valid reasons.
Therefore, once the applicants are paid SDA, the same cannot be denied to
them subsequently under the same terms and conditions of the service as
well as in terms of the OM dated 14.12.1983, 01.12.88 and 22.07.98.
Therefore, all the applicants are entitled to payment‘ of SDA at least from
the date they rendered service in NE Region but denied the benefit of SDA

with arrear monetary benefit as well as current SDA.

415 That your applicant submitted representations claiming SDA, but the
authority neither paid the SDA nor taken any decision on the said
representation, since the case of the applicants are covered by the decision
of this Hon'ble Tribunal in O.A No. 187/2000, which was further confirmed
by the Hon'ble High Court vide its judgment and order dated 04.01.2006
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passed in WP (C) No. 7057/2001 as such the Hon'ble Court would be
pleased (o direct the respondents (o pay atrear SDA as well as the current

SDA from the date of their posting in N. K. Region in each spell.
That this application is made bonafide and for the cause of justice.

Grounds for relief (s) with legal provisions:

For that, all the applicants are saddled with all India tfansfer Liability in
terms of their offer of appointment letter and they have been posted at
Guwahati, from outside the N. E. Region. As such they are entitled to SDA
in terms of the clause 5, dlarificatory O.M dated 29.05.2002 as well as in
terms of the O.M dated 14.12.1983 and O.M dated 22.07.1998.

For that, the applicants are entitled to payment of SDA since they are not
the permanent resident of N.E. Region and posted from outside the
region, as such they fulfill the citeria laid down in dause 5 of the
darificatory O.M dated 29.05.2002 and as such applicants are entitled to
payment of SDA with arrear monetary benefit from respective date of

joining in N.E. Region.

For that, the applicants fulfill all the condition laid down in O.M dated
14.12.1983 issued by the Govt. of India, Ministry of Finance, New Delhi, as
such applicants are entitled to payment of SDA in the light of the decision
rendered by the Hon'ble Supreme Court in S. Vijaykumar's case and also
in terms of the O.M dated 29.05.2002 as well as in terms of the decision
rendered by the Hon'ble High Court in WP (C) No. 7057/2001 (Union of
India and others. -Vs- Apurba Kr. Ghose and others), as such the

applicants are entitled to payment of arrear of SDA.

For that, denial of payment of SDA to the applicants when the similarly
situated employees of other central Government employees including the
department of AIR and DDK are being paid SDA, as such action of the
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respondents attract Article of 14 and also they are m;’gttcd out with hostile

discrimination in the payment of SDA.

For that, all the applicants are permanent residents of Wesl Bengal, having,
all India transtfer liability; as such they are eligible and entitled to payment
of SDA. |

Details of remedies exhausted.
That the applicants declare that they have cxhausted all the remedics

available to and there is no other alternative remedy than {o file this

application.

Matters not previously filed or pending with any other Court.

The applicants further declare that thev had not previously filed any
application, Writ Petition or Suit before any Court or any other Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them.

Relief (s) sought for:

Under the facts and circumstances stated above, the applicants humbly
pray that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to

~ why the relief (s) sought for in this application shall not be granted and on |

perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleased to direct the respondents to pay
SDA to all the applicants at least from the date of their joining in N. E.
Region with arrear monetary benefit, in terms of the dause 5 of the O.M
dated 29.05.2002 as well in terms of the O.M dated 14.12.1983 and
22.07.1998.
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11.
i)
i)
iii)
iv)

12,

14

That the Hon'ble Tribunal would be pleased to declare that the applicants
are eniitled o payment of SDA in terms of the O.M dated 14.12.1983,
22.07.1998 and also in terms of the clause 5 of the O.M dated 29.05.2002.

Costs of the application.

Any other relief (s) to which the applicants are entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order praved for:

During pendency of the application, the applicant p;.'ays for the following

interim relief: -

That the Hon'ble Tribunal be pleased to direct the respondents that the
pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed

for.
Particulars of the LP.O
LP.O No. : 26 G 326155
Date of issue : 20.0%- n00b
Issued from © o g.e.0, Gry
Payable at : G ?

. p.0, Ghy

List of enclosures;
As given in the index.
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VERIFICATION

I, Shri Asish Ranjan Poddar, 5/0- Shri Ranjit Kumar Poddar, aged about
40 years, working as Engineering Assistant, Al Tndia Radio, Guwahati,
applicant No. 1 in the instant original application duly authorized by the
others to verify the statements in the original application, do hereby verify
that the statemenis made in Paragraph 1 to 4 and 6 to 12 are true to my
knowledge and those made in Paragraph 5 are true to my legal advice and

I have not suppressed any material fact.

And I 'sign this verification on this the ;/:( Ih day of A,ng/&b,gb 2006.

Adleis o Fokden
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GOVERNMENT OF INGIA )
OFFICE OF THE CHIEF ENGINEER(EAST 20NE)
ALL INDIA& RADIQ & TELEVISION :

No. 1(1279)E. Akashvani Bhavan, 4th floor,

Calcutta-700001,Dated313.2.89
ORDER OF AAPOINTMENT =

Further to this office offer of\ appointment No.1{3)/89-5(T)
dated 1871.89 and yith reference %o his:jcgning'ﬁébdftjdated
1.2.89(FN), Shri Ashis Ranjan Poddar,is appointed to 'the post of
Technician in this office with an initial pay of %1200/~ .p.m.
in the scale of pay of %.1200;30—14QO-E8-30-1800/-3bh purely tem-

Porary cepacity with effect from the forenoon of 1.2,89 until
further order. : P

2. Shri Ashis Ranjan Poddar is liable ‘'t
poated‘aoyuhere in India and to proceed on
sites anyyhere in Castern Zone.

0 be transferred and

2. He will be on probation for a period of 2 years from
1.2.89, : '

I ' ‘

R.K. RAY e
DY .DIRECTOR ENGINEERING. N
FOR CHIEF ENGINEER(EAST zONEY. '

¢ -

to

‘ i

Shri dshis Ranjan voddar, Tuchnician, Office of the CE{EZ),

, All Indin Radio, Calrutts. ‘

2. Establisiment Scction/Bill Clerk(Shri K.C.Ma abbar,CG~I1)
Shri Poddar may be shown Ltader (4221-c08 (Saund He was
medically examined and foid fit, He has takeén Dath of
alligiance of constitution of India. ¢ .

3. Administration Secti.ni- §/Shri §.c Yhattacharya), C6-1/
A}Chakraborty/s.Ghosh/DLBanerjee/S.Bose/N.K.Ranja,CG—IIs.

4. . The Pay & Accounts Officer, All India Radio,Calcutta.
: |
5. Shri A.K.Halder, Sténo.Gr.II, O0ffice of the Chief Enginger
~ (East Zone), a1l India Radio, Calcutta. . ... .

6. Zonal Section(Shri s;m;Chaudhury,cc~111,ioﬁﬂipe=pF the

. 4 theF-Engineer(EZ),All‘India Radio, Calbqﬁtﬁ} "
7. P.h. to Chief Engineer(East Zone), All India. Radio,

¢t Calkutta. ' ' e aaTe g
8. Akashvani Co-operative Socicty Ltd. AIR,Calcutta.
9, File No., 1(3)/88-5{T) /Rectt.

FOR }éggﬁfewcxm ER(EAST Zofie) .
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' Governmont of India : 9
o , 411 Irdia Badio ( "4"[4’\““}’0/‘2)
o Caloutta |
ST e qaxsuS)/ezs(EA}/, [ Dated, the Pist May, 1992,

. Offer of Appointmont

EE In onplhnco with the Ohtes Enaiaecr(xnat Zam). a1l mdh Radio,
i cq- gtats letter Wo.:Gal-CE(EZ)1($)/92~DE dated 11.05.92, the Etation
A1) India Bedio, Caloutia is pleased to offer the post of -
,a...istaat to Shri ashis Banjan Fodder, Technician, Office of
4 £ Engineer(E%); 411 India Badio & Television,; Caloutta in the pay
go'al ﬂ',-@1400-40-1600-50-2500-33-604@/- on paxely tempam;y oapacity
eat: zon e,_date aﬁ he mporta for dutw. .

s Shed Podder will be on probation for a period of z(tvo) years from .
the data’fof his Joinina es Engineering Aspistant at this S8tation,

L . 'ill ‘be liable to tzansfer at any time to servics undef a public
‘Coz;_poraﬁo -:4¢ formed, and that 8¢’ such transfer he will be nable to
'dition ‘.f'aa::vicé*’be laid down for the employeea of that Corporution.

s~
( G BaDAS ),
Senior Administ:ative Officer,
For Sthticn Directar. o

",s“...an;}an Podder, Tachnician. 0/0=;%h thef Engineex(EZ),'
calcutta-'loe 001. :

The hietﬂEngineer(EZ), i India Radto & Telev:lsion, Caloytta
nce 49 hig letter n0s, quoted abave and lettex Na.1(2)/92-s
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xn» ~u. AT MR KUhH PML./\I) 3A1)Av AT TIALFLONG -
TR ,c)\}{'/\t. r oy R TARCING LUYNGDOTT ) DDK SHILLONG
) i RSO FARRFITA SATTU RETI(T BITUBANESWAR |~
R, ST KONMAR T, AT BARIPADA N iy
;.-MR S/\MUI IUNMH bARKAR DDK KOLKATA ‘ -
: AIRTATNA |
DOK KOLRATA
'; MR RAB\N Dm NKT . DDKKOLKATA ;| . .
‘ I _,._BASANHTAPI\DAR . AIR KOLKATA sy oy i i
35‘_@., x.g‘f‘}:./l\!{;_mww&” MR DEBANAND BARMAN - AIR SILCHAR e i R
36 | AIRBIAWARITY MR.».:UBODHDAS E AR KOLKATA" ey 1t y
BAT g st | DDR Kouo\m\,».; T
, sm DuyI{A MAWIAONO ‘.. . ...),| DDKSHILLONG ?',.f‘.: N
TElA MR DHASKAR DEGNATIT DDK KOLKATA .
‘ -/}3}3‘9/\}}’(‘1‘;}"5‘,‘,‘ ME, .sk ARULKALAM MR KOLKATA. 2.2 e
- M)L KAM! I (MH‘HA()N(,/\M DK IMPEHIAL
ML, (1 11{(\71()111/\’% INM AR IMPLIAL ‘"—
“HAR WU KURTAR DDERANCHT , T
| MR TRRAK MUKIUEE T ATICROLRATA -
_.'7 . rs%j{_»,'sms BINDU CHAKRABORTY ATRKOLKATA
N c& , lmim‘mvsn-nuw;«-. DBR PATHA
MR Mm }{X«. A MRDEBASTIIS BISWAS o= DDKKOLKATA ,
' JWATIATT it vasANm KR, SANTIGA . | DDK KOLKATA H
0K MG ,«,,\jmms w\'nf\“"”'"”‘f}'fi“_.“ T B KOURATA o
ATOKS: ~ .'{ PANK/\J KRiRO¥3234¢ AIRKOLKATA
3 Jt‘}%;,l.zl‘lf;ﬁl}(lf\wl'. SR, Asm;. KUMAR bARKAJtn 1DDK KOLKATA
VNG mwsﬁi}r\?%&“ MR‘;D}J{'&I?‘,?WAI‘(“)}}JRMAN Ziin. v .| DDK QUWATIATI I
5 | MR SUTOY, PAULT, DK SILCHAR
A 7 ML mﬂmw{/\u NM‘H DDK KOLKATA
‘MR ,KAml mo RAM 1 DDK RANCHI
r@.}glsgm,wg‘r}!lp_/;s-; i DDK KOLKATA
. LTV JORNRAT
. "I DK KOLKATA T
T .MR JA(:AIMNI)HU MONDAL IPDK KOLKATA 1
.MR' blbli{BISW/\&» DDK KOLKATA
: : ' AR KOLKATA .
, LR Tad 'MRPA_NW..:}T : [ TPV BARDIAMAN S
;:p?moigﬂ:}p(mm | MR-SANDIP. SINTIARGY, . | DDK GUWATIATI ‘
ol Ty | MRDE umw\x/\n CHARRABORTY ™ T ATUKOTKATA
L o I ,"vl!’} T Ml\ NARENGRA NATIT MANDAL FTDDK ROLKATA
{J;t Qm ,,inm\w I r.m ‘>UM/\N sunwnw{ AIR SILIGURI
[R5l g MR mmuw VENRATES T WAL AR BERITAMPUR o
MI( MuNu ML)IV\N AS N ATUSTCTIAT T

| gﬁ(—?ﬁc

it

(N, BRINIVAGANY « 1ot @

Director (Bog ) & 110
O/o Chtel Vo . " o
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AR IAMSHEDPUR =77 |
[ AR BARIFADA T T
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NOTA/DA

DDK SAMBALPOR _, ==

| AR SAMDALTUR .. | NOTADA ;
T DDK SANTINIKETAR ™ BEtra
| AIRCITAITASA , o
DDK BHUBANESW/.\I(—_#' 4 B

¢ .

AIR DALTONGANT — ‘
AR JAMSHEDPUR Ty
I‘IPI'\/ B/\LURGH:;\T ‘
DDK SH/\NTINIK!ZTAN -

AIR MURSTTIDABAD R
LPTV KEONJHAR ,
DOK MUZAFFARPUR ™ R
LTV PIULPARAS T
[AIR CUTTACK

LPTV JIARGTART R
| AT GUWATIAT] ]
[ LFTV BERFAMPUR

LA
$e .«ié&%&%m

4 DDK GUWAHATT ST I
" Cziiice are to cnnure that thc‘i"ﬁi“.‘:“
t.rules..This is 1o be cntered in their ;g4
ate;of relief and forwarded to thig :~ )
beiforwarded to this office ' e
d:stations [ofices. " . C .
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Ve s < ' PRASAR BHARATI | J/4,. 4%
}—\{(/ \.  (BROADCASTING CORPORATION OF INDIA ) NRhe—4h
AR ALL INDIA RADIO :: KOLKATA, R =
_.A/ . -

No. KOL-1(5)/2002-03-S (EA). : ' Dated: 28-4-2003,
- ~  ORDER

¢

. Consequenit on his transfer in the same capacity vide CE{EZ), AIR&TV,
Kolkata Order No.Z. Cadre-1 (25)/2003-8,01.02-4-2003 Shri Janardan - ..
Chalraborty, EA of this office stands relieved on the afterncon of 5-5-2003 with
the instruction to report himself for duly at AIR, Guwahati, after availing of usuai

- joining time as per 1uie.

Shri Chakraborty, EA shoul!d return the Identity card/Lib. book/Tapes/
Tools / CGHS Card efc. if any, issued to him from this station and alse ensure
that no dues remain outstanding against him so far as this station is concemned.

( R. N'Saha ) ' - '
Administative Officer . .
g - for Station Director - L

t v e ] L ~f R

37" Shri Janardan Chakraborty, EA, AIR, Koikata. :

2) -The Chief Engineer(EZ), AIR&TV, Akashvani Bhava, 4" fioor. Kolkata,

3) The Director General, S.IV Section, All india Radio. Parliament Street. New Dethi-1.-

4) The Station Engineer, All india Radio, Guwahati, - o

S} The Pay & Accounts Officer, All India Radic, Kolkata,

8) Sg. Engg./SES/ASES/AES/SOMO AIR, Kokata,

7) The Accountant, AIR, Kolkata( 2 )copies. :

8) All HCs/Steno Gr. | to SD/Steno Gr. il to Sg.E/ S/Sri ABDMKM/ Ashim Roy/B. JANA/
_Asim DﬂJD.SarIAnil.Miﬁ“alBRCIM.M.IR.ChattB jee/Cashier/JRO/MLIASMHINDI SECTION/ CT/
Stat Store / Engg. Store/EPABX/Computer Réem/Controt RoomiT ranstt, AIR, Kol.

9) The Secretary, AIR&DDK Employees Co-Opafative Creit Society Ltd., 2™. Floor, .
Akastivani Bhawan, Kolkata. ' e

10) Personal File /Service Bsok of Shri Chakraborty, EA,

‘pp . .FOR smnc%rm 2‘7/ £f70'9'

M. w : o pﬁﬂ“\v}
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o PRASAR BHARATI : ‘
C R (BROADCASTING CORPORATION OF INDIA)
. =" OFFICE OF THE CHIEF ENGINEER(EAST ZONE) - °
. o - ALL INDIA RADIO &TELEVISION
: R ‘ * KOLKATA' -
No. 1(28)/2001-8. " Akashvani Bhavan, 4* floor,
' . Kolkata — 700001,
Dated : 28-06-2001.
ORDER

Subject : ITransfer of E.A.s in same capacity in Eastern Zone,

The “ngineering Assistants enlisted in Annexure are transferred in the same
capacity aftzr completion of normal tenure at the station/office mentioned against
each with immediate effect.

The respective officials may be relieved immediately to accommodate the
Transferred Officials from North East and *C’ Category difficult stations, North East and
‘C? Category difficult stations may eosure that concerned officials have completed their
normal tenure at their station before their relief.

Date «f relief and joining of the above E.A may be forwarded to this office
immediately afier their relieving and joining at concerned stations / office.

Gl

( NSRINIVASAN )
DIRECTOR (ENGINKERING)
FOR CHIEF ENGINEER (EAST ZONE)

To -

Enginec:ing Heads of concerned Al India Radio Stations. -
Engineering Heads of concerued Doordarshan Keadras. ,

The Susiioi. Engineers of concerned Doordarshan Maintenance Centres.
Engine-1213 Heads of concerned Doordarshan HPTs

B

Copy « - -

1. Director Geoeral, All India Radio, S-1V(A) Section, New Dethi-110001,

2. Direct: - Gex.eral, Doordarshan, S-IV Section, Mandi House, New Delhi-110001. -

3. CE®)/CE TV CE(TV-M)/ DE(M-AIR) / DE(M-TV) / DE(P-AIR) / DE(P-TVY H.0.0.

Offic: of the CE(EZ), AIR & TV, Calcunta. . . .
President, A RUEF.EE., Post Box No. 422, New l)c.!hi-l 1000, ' /
Viee Presidet, AR T.E.E., Akashvani Bhavan, Calcutta, :

General Secretary, A.LR. & D.D. T.E.A., Post Box No. 736, New Delhi-110001.

Zonal Sec,?ct.'u')‘. ALR & D.D. TE. A, Akashyani Bhavan, Calcutta.

Confidenual Section (Shri J. Chakraborty, U.D.C. & Kum. Gita Das, U.DC.).

L R
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“0E FIAIR ASANSOL MR.SAMIR KR.DAS "[OOK JALPAIGURI - -
AIR BHAWANIPATNA |MR.BASUDEV MAL JDDKCALCUTTA . -~
- "TAIR BHAWANIPATNA MR BISWANATH DAS "|DDK CALCUTTA
- AR BHAWANIPATNA_[MR.BIPLAB SARKAR ~JDDK CALCUTTA
 JAIR BHAWANIPATNA, MR PRASENIT KRPAUL "~ IDOK CALCUTTA
AR BHAWANIPATNA |MR;BHOLANATH BANDY ';,ADHYAY DDK CALCUTTA
AR CALCUTTA IMR SUBHRANGSU GHO ~{AIR GANGTOK
AIR CHAIBASA ~ [MR.SWAPAN KR. BISW. DDK CALCUTTA !
ARCHABASA  [SVT PVPADVAJA AR JAMSHEDPUR i
AIR CUTTAGK MR SUIRENDRA NATH GIRI AIR BHAWANIPATNA | .
AR CUTTACK _ ___ [MR.ABIR CH.BARAL (PTV PHULBANI | o
AIR CUTTACK “IMR.MD ABDUL HA LPTV KORAPUT 1
AIR CUTTACK MR PRITI RANJAN SARANGI LPTV TIRTOL . T
AR DIBRUGARH ~ IMR.AMIL KR. SINHA AIR PATNA i
AIR GANGTOK MR.JIBANANDA MONDAL OOK CALCUTTA o B
AIR GUWAHATI {MR.RAJNIKANT DDMC JAMSHEDPUR_ | \
AR TANAGAR ___ [WR.SUMIT KANTIPAT __ AIR CALCUTTA ]
AIR ITANAGAR _ MR.S.N.P.SINHA DDK RANCHI - \
AIR JAMSHEDPUR __ ["R.RAJA RAM SHARMA AIR CHAIBASA o ]
AIR JEYPORE [MR_ATANDRA GHOSH _ DDK CALCUTTA B
AIR KAICASAHAR MR SANJAY PAUL PUROKAYSTHA_jDOK SILCHAR _
AIR KAILASAHAF. MR.ANUP KUMAR - AIR AIZWAL (without TA/DA)
AIR KEONJHAR MRABHITROY TAIR CALCUTTA )
AIR KOHIMA "IMRSATISHKR. CHAKKI ¢ . IAIR CHAIBASA LPTV CHAIBASA
FIR KURSEONG ____|MR.SOMNATH SAMANTA {LPTV JHARGRAM -
AIR KURSEONG MR GHRUBA BHAUMICK RS
AR LUNGLE!  'MR.KARWOOD THABAH AIR SHILLONG . o
AIR LUNGLEI 4R (ALPIANTHANGA AIR AZWAL L
© [AIR SAMBALPUR __|MR.SANKARSAN 8ISO! ~JAIR BHAWANICATNA
AIR SAMBALPUR ____|MR.PRADOSH KUMAR PATRA - |AIR CUTTACK o
AR SRILLONG - [MRNARAYAN CH. BENIA AR GUWAMAT - |
AIR SHILLONG " {MR J.KURMI AIR SILCHAR Bl
AIR SILCHAR " [MF NIRMALENDU DEB AIR KAILASAHAR |
AIR SILCHAR MR 8 K.ROY , HPTV ASANSOL
AIR SILCHAR MR SURENDRA PRASAD DOK PATNA
AIR SILIGURI MR.PALLAB SARKAR AIR KURSEONG
AR SIUGURI — 777 ISM1 SUDIPTA GHOSH_(PATRA) __|AIR KURSEONG T
IR TAWANG MR P.R.VERMA AIR PATNA ]
AIR TAWANG MR iNDRANIL GHOSH DDK CALCUTTA N
AIR TURA MR SATYAJT CHAKRABORTY _ _ IDDK CALCUTTA o
ARTURA . IMRBCMALLICK TARGALGUTIA T T _
AIR TURA “1MR.MONOJ KR GHATANI_ AR SILIGIR!. -
50K AGARTALA _[IAR.SAMIR KR.MALLICK [DDK CALCUTTA, -
OOK AGARTALA (MR, BIBAKANADA CHOWDHURY- - [DDK CALCUTTA® __, o
POK AGARTALA MR KARTIK CH-NASKAR ~~|DOK CALCUTTA 7
, DOK AIZWAL iMR. MANOJ CHAKRABORTY % |ODK SILCHAR-
DDK AIZWAL  /|SMT. K.REVATTY _ T IDDK CALCUTTA ”
DOK BHUBANESWAR MR BASUOEV HEMBRAM _ " JAIRTAWANG
DOK CALCUTTA  * [MR.KANAK KR.DEB " (AIR GUWAHKATI B
DDK CALCUTTA % MRBISWAJTGHOSAL [ODK DIBRUGARH -
ABOK CALCUTIA ~ 7' |SMT: SHAMPA HAZRA AIR GUWAHATI
DDK CALCUTTA _ [MR.BIPUL SARKAR _ - JAIR KEONJHAR i
DK CALCUTTA. - |MR BISWANATH BISWAS ~|AIR SHILLONG _ |




: PR&:SE.NT smﬂoﬂ" B N
DOY. rmqunﬁ o MR JAYANTA LAL - 3 _
[DOK CALCUTTA. L IMR, RABINORA NATHSAHA f?:fé?lfﬁiﬁ'ﬁf 2 TNDM S \_)“Q
OK CALCUTTA MR PRABHATKR DAS " TO0K BHUBANESWAR _ AT
;:C;z :ixg:LA KR. BISWAS VAS__ c. l'oomc BHAWANIPATNA ; ;- R -"‘_1
M . L WPV "BONGAIGAON: ™ N
| : MRAK ROY T (BB ARATI N ]
_ _*M_R “BIMAL SARKAR T Io0K BHUBANESWAR 7] RS D
DDK CALCUﬁA |MR ARUN KR GARAl ODK ITANAGAR
DK CALCUTTA . |MR GILIP KR MONOAL ‘DDK BHUBANESWAR _ e R
DK CALCUTTA MR.AVIJIT KUNOU Mjoox DIBRUGARH - .| N
oy ‘tMR SUBRATA PAUL AIR TAWANG — E
* 1DDK DELHI T IMRNK. SRIVASTAVA __ ATV SIWAN __ ILPTV KF KHAGARIA _
50K DIBRUGARH. MR MNPEGU _ AR ZIRO__ T uwweusmc CRC
HOK DIBRUGARH FMR.ANIL MATHEW DDK BH BHUBANESWAR _. 7 :
OK CIBRUGARH * {}iR CHANDRACHUR wonoAL ™ 1oBK "CALCUTTA B T
DK DIBRUGARH ___{MR.SWAPAN MAZUMDSR _ ~JODKCALCUL 1ix
S GUWAHATI_PPCIMR.S. - P.RASTOG! _ ——15DK PATNA e e
OOK TANAGAR MR SK! NAYAMATULLAH HPTV CUTTACK ]
DDK PATNA IMR.R.K SINHA — AR TANAGAR ——1 ‘: T
DK PATNA TR JSHTIYAR AHMAD '(PTV DARBHANGA _ T
DK PATNA ﬁMT “NARMADA KUMARS LPTV VGAYA T
OKPAINA . 'MR TRIBHUWAN EABAGUL . JOBK QUWAHAT: s o
ODK PATNA TIMR. ‘GULZARI | CHOUDHARY L PTV PAGSIGHA 7 bl S e '(
oo RANCHI MRS CHITTARANJAN KUMAF KUMAR PIVBOKARD __ ___ﬁ__#_,,‘,\!
ODK RANCH: fw DEBJANI ROY iDDK SHANTINIKETAN _’__ s
‘box RANCHT ___ [MR.MO MOB\NUDDlN ______”jLPTV CHAIBASA S L_,_,__,,. l
DK SAMBALFUR. __ IR SAYANTA S SAMPIOAR R SHANTINKETAN o 1o
“DK SAMBALPUR __ er PROMODKRPATNNK __‘/_uR BRAWANIPATNA __ TIBOR KORMA_ |
K SHANTINIKETAN iM R FAZLUL H CHAQUE iLPTV DUMKA o 1‘______
DDK SHAHTH uv.c‘m]mrz SAMOP PAL ) AR TURA -
OK SILCHAR :____ MR. KRlsy_@gNou c'F«AkRAaoaw DK / CRZWAL =~ et
IMR JICHCHHOO MONDAL BTV KHAGARIA -~
OK TUS —IMRAMTKROAS . - DOMC BARDHAMAN
MC gf\_fz_qg@@_@g_ * IMR.SUBHASHIS M  MONGAL LTV BA JBASANTI 1
OMC JAMSHEQ_T:‘}J_E MR. RAJEEV KR. RA . ety SWoHATSLA L
MR. R RANJIT KR AMBASTH_ 4 pTV BA BQAIIWA R o
3 i MR. KA TCHARANCHATIAR i‘E"W RAIRANGPUR _ i I
PV BAU(:URAH i SR BNNAYAK IAIR {CUTTACK _ o
MR, SANTI | SADHANPATI .. DDK SAMBALPUR .._--,-l... _____‘
~TMR RAM NIWAS STIWARI AR PASSIGHAT i |
PTV BOKARC ___{[v_\as S AIR ASANSOL . R i
LPTV CHAIBASA IMR ANUJ KUMAR looK PATNA i
LPTV /DHENKANAL _ IMR. CHHABI KANTA NAYA NAYAK _____DDK SAMBALPUR __ . . __M-___m_‘.
X Y _M MR.AJOY KRIGHNA ~iPTV DUMKA _ S .
; \MR L ASIM KUMAR RNATH ... AR KEONJHAR .. - ﬁ_]_ i
SMT RUBY ‘SAHAY TLPTV "GIRIDHI (without TNOA)\ .
PV JHARGRAM MR, HARAPRASAD BHATTACHARYA, PV KHARAGPUR -~ ._.
f'l\l le\Hf)Rf‘M MR AR\IN KR ‘,AMADDAR LeTV CHA|BA‘?A
Py KEOHJIAIL s CHORANALIIDAS AR cUTIACK T
LPTV KHARAGPUR __IMR GISWANATHOAS e g piv RRISHNA NAGAR b o
LPTV PASStGHAT TIMRRAHIT KUMAR AAR SARANTA ‘00K SORRANCHL . S
PW PASS! RHAT  IMR NALINIKANTE M\SHRA N DDK BHUBANESWAR o e
LPTV FPHULBANI TIMR, MAHESWAR P PAORY AIRA BERHAMPUR S D —
LPTV RA!RANGPU’h" lMR‘TARAK TH DAS LPTV me«m | o
o _ I
“;______-_‘-—-—-—'—’



/‘Z’é"

Doordarshan Bhavan,

1873, Uday Shankar Sarani,
Golf Green,

—Kotkata ~F00QFFE T
‘Dated : 01.05.2002 ‘.

%.f“': In accordance.qgtﬁlthe CE(EZ), AIR & Tw, Calcutita BTG
ié2. No.1(25 $)/2001-S date 16.2001, 14.8. 2001 26.172.2001 & 0OZ.01.2002
4T “and order No.Z.Cadr 1 )/2001~S dated 18 1.2002, the follswing T
i ;i;Engxneerznx Assistant v d relzeved of their duties at tnis kendira -

CERVEN !

3wf~j{y1th the 1nstruct1od ﬁreport themselves for ‘uty in  the <.
v capacity to the new péaca*o posting as mentioned celow immediatel

4’ - S1. Name i : Date of crrace o
:ﬁ "' No. ;3; f flelieve BT vating
1. Shri Dllxp Kr. Mondal © 05.05.2002 (FN) (DK Dibrugarh
2. Shri Avijit Kundu 05.05.2002((FN) ll‘K Dibyugarh
3.  Shri Pravat Kr. Da" 05.05.2002 (FN) 20K, Dibrugarh
- L;$//'5mt. Sampa Hazra % 05 05 .2002 (FN) " AIR, Guwahati
5. Shri Sukanta Kr. Biswas £ 05.05.2002(FN)  ODMC, Bhawanipatod
&. Shri S.R. Bala ; 05.05.2002 {(Fit) DK, Gangtok
7.. Shri Apurba Kr. Das CS5.05.2002(FN) GOK, Turas
3. Sihri ashim Ke. Aadhikary 05 .05 . 5002 0FIEY i, e e
. 9. Shri Krishnendu: Bhattacharya 05.05.2002(7N) ARG, Murshiidalrad

They should 'eturn their Identity Cai, Library ook,

CGHS Card and other ajﬁ-;tes, if any, issued to them bLefore leaving
this kendra and alsosensure that 'NO  Dues’ ngluding unuot e od
leaves remain outstanding against them i s
s\
t, l
(G AT 1D }’R(\'--‘.I/)\\ i
IRNISTGATIVE O FICER
: f‘::s’z-LTv'
®.
Copy forwarded for infofmation and necessary action Lo
be v/“hr} n}l}p Kr-;ﬁnndal. Avijit Kundu, Koo dia,
s, S.R. Dala, Apurvbg Ke. Do, PR TRRNLE Y
Aﬁhln i " Smt. Sampa Hazia, WEh Ghiegape B ebiwm. !
DDK, : .
2. The i LG, dibrugarh. ;
. :hg ector, AIR, Guwahat:.
4. The gineer, - DNC, Bhawaniatiia.
5. The , Gangtok.
6. The NDK, Tura.
;;&The Statxon D1rcgtor, AIR, Keunihar.
The Station Director, AIR, Murshidabad.
{ L A
L -
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‘ : HEGISTERED
a ' PRASAR BHARAII
- (BROADLASTING CORPLRATICN OF 1NDIA) d

ALL INDIA RADIO:GUHAHATI VN AKX AT U
2t ¥ W 7 BRI

"u-»:' t - -

Nus 1(18) /2002-8 ., ! Dated Guwahati,the 11,06,2002,

The «iaef Engineer(Fﬂqt Zone),

(Ki: attns- Sbri : indvaszan u;rector(hnglneerlnj)),
ALl +fia Radio .. - .avisic.

Ak . anil Ehavan,

4th rFloor,
Eden Gardens,
KOLKWATA - 700001.

Subjects - Transfer of Enginc rin: Ascislants in the
same capacity in tastern Zone,

?
ference:~ The CE(E/Z),AIR & TY,noliata's Crder io.
1(25)/2001—0 dated 28,0,2001,

oir,

Smt,Sampa Hazra, Enyineeriny Assistont Lias reported
herself for duty at All India iiadio, Guwahati as Lnjineering
Assistant with effect from the forenoon of 10.00.:002 consequent
on her transfe; from Doordarshan Kendra, Kolkata in the same
capacity.,

. »

Yours faith{ully,

2wy P
( Survya Das )
assti, Listion wirector,
o for btatlion wirector,
Cogz/xdf-

~ . e — . N . . . - . ~
\///11: st Sampa Hazra,Engineering .\ssistant,All India ftadio,Guwahati.

The Diregipor Ueneral,SVI-Section,All India hadio,Akashvani
Bhavan,Pariiament Street,New Delhi-110001 for Llnd 1nformat10n.

3. The 01rector,Doordarshan Kendra, Doordarshan lhavan, 18/3,Uday
Shankar Sarani, Golf Green,Kolkata-700095 with reference to
your Order No,CAL~IV- 14(3)/2002—AIII(LA) dated 01,05,2002 for
information,!: It is requested that the sService Boox and  Leave
Account of Smt,Sampa Hazra,EA may kindly be sent to this
office 1mmédiately.

gyJ The Pay & #ccounts Ofiicer, qurdarsnwn, Anistry of I1&B, H.R,
Path,itazarika-Bhavan bu.ahqt1—3 for infor:ation,

g§§;)47 The uy, ulractor Gener::i (i) yAlli,quwah~ ti for kind LnformatLon.

gffg. I'he Superintendiq; Enq1neer AIR,Guwanati for Ln101hat10n.

7, The Hindi:pfficer,AIR,Guwah~t} for ilindi version.

8. PA to Supdgt, Engincer.. §9) PA to 3D, (10) Sr.storekeeper,
11, Accountant,AIR,;Gu~2hati(2 copies).

12, 3hri P,C Ua¢,, “HPT,Jhalukbari, (13) Shri P.raha,UuC.

14, Library &.1nfo ﬁation Asstt, (4%) Sihri Almulya Sarma, UUu.
16, Shri it.itabhay LDC," -(17§ shri A.Khan,LiLC,

16, ozl 3. balcar Lyb. {19) pP.F,of omt, bnn,g SlazTa,bA,

1 i
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PRASAR BHARATI

Vhinesne -

OFFICE OF THE CHIEF ENGINEER (I'AST ZONE)
ALL INDIA RADIO & DOOORDAISHAN

- No. Z.Cadre - 1(33)/2004-8.

KOLKATA

"ORDER

X

A kashvani Bhavan,
Kolkata - 700001,
.Cated : 28/01/20085. ..

Sub. : Transfer of S.E.A. in same capacity .

Following Sr. Engincering Assistents are herchby transferred in same cop wity nt the Station / Office mentioned against
cach with inuncdiate effect .

v

. ?7 ]’} 21
F Dy Direclor

('Hfﬂ'llf‘l x\t) .
(Engineeting)

g afspgar wy sl SRS

C/y The Chief 21
sl 3y

Qnest (Fast Zone)
.{ '\ /A"\ - TV

A LIL HE NPT IO

——————

- SL. NAME OF THE PRESENT TIRANSFERRED | .
NO. S.E.A. ~ STATION _TO REMARKS
1. | MR. P.K. ROY AIR, CHINSURAIT | AllZ, GANGTOK MR. S. GIIOSH
2. | MR. MD. M. AHAMED AR, CHINSURAH | AR, TURA S. ACHARYA
‘ T TOPT, PARADEED
3. | MR. G.C. PATRA AR, CUTTACK (lnnil st of MR. 5. SWAIN
~ AIR, ITANAGAR)
4. | MR. S. GHOSH AIR, GANG'TOK AllZ, KOLKATA S. CHATTOPADAYA
S. | MR. N. K. SINHA AIR, GUWAHATI | AL 2, PATNA MR. B.K ROY
6. | MR. SK MAZUMDAR! {AIR,JAMSHEDPUR | LP T, GHATSIIA CHARBASORTY
v’ 7. | MR. MANIK MONDAL .| AIR, KOLKATA Al 2, GUWAHATI HICBURMA _ Y
8. | MR. S.CHATTOPADAYA | AIR, KOLKATA DK, SILLONG S.K.MALUCK
. 9. | MR.AJAY KR. DAS | AIR, PASSIGHAT | Al Q, JAMSHEDPUR | SKMAZUMDAR
10.| MR. BRIJKISHOR ROY | AIR, PATNA Al R, HAZARIBAGH - AL
11.| MR. C.R.C SINGH AIR, RANCHI Al {, JAMSHEDPUR CANCELLED
12.| MR. S.K. JHA AIR, RANCHI DX, PATNA MR. RKUMAR
13.| MR. A.P. SINGH AIR, RANCHI DK, PATNA MR. S. RAM
. AIR, SILIGURI
14.| MR. B.N. KAR AIR, SILIGURI “(Instcad of B. CHAKROBATY
) «P13F JALPAIGURI ) ,
15.] MR. P.K. SARKAR AIR, SILLONG Al R, KOLKATA MR.-M.MONDAL
16.]| MR. BROTO GHOSH | CE{EZ), KOLKATA | AlR, GUWAHATI MR. N.KC SINHA
17.| MR. BHASKAR BOSE | CE(EZ), KOLKATA D;é’i’r}"r"]fé‘{gg;‘gd MR. R.N. SAHA
18.] MR. RK. SARANGI] DDK, BBSR | DDK, B'PATNA MR. 5. DAS
19.| MR. G.N. MONDAL DDK, BBSR DIYK, SAMBALPUR | MRs. K. BEHERA
' ' 1:PTV, BALASORE T
20.| SMT. P.P. MOHANTY | DDK, BBSR (Instead of LPT, MR. B.GHOSH
s ) . BAR!I’I\DA) K
21.| MR. N. SWAIN DDK, BRSR H1 TV, BERHAMPUR M.C. PATRA
22.1 MR. R. K. SINHA DDK, GUWAHATI | CI (12), KOLKATA * BROTO GHOSH _
23.| MR. U.K. SINHA DDK, GUWAHTI DDK, PATNA MR. N.K SINGH
4

ill




~ 29-

Guwahati / Hazarib
Ranchi / Roukela / Siliguri / Shillong / 'I‘a_wang_/ lura .

2. The Engineering» Heads of Dootdarshan IKendm, Aizwal / Balasore (HPTV) /
Berhampur / Bhwanipatna / Bhubaneswar / Dibyugarh / Guwahati / Jalpaiguri
/ Katihar (HPTV) / Kolkata / Patna / Ranchi / Sam balpur / Shillong / Tura . '

3. The Engineering Heads of Doordarshan Main ‘enance Centre, Balasore /.

Bardhaman / Berhampur/ Bhawanipatna / Darjzeling / Dhenkanal / Gaya /
Jamshedpur/ Jeypore / Keonjhm'/ Sambalpur, '

4, Dy. Director (Administmtion) » Office of tho Chief EBnygineer ( EZ), AIR 8 TV, Kolkata
Copy also to ;-

1. To the Director Qeneral [ By nawe : Shyj vy, Baja , DE(EPM) |, All India Radio,

Akashvani Bhavan, Parliament Street, New Delhi - 1 (0001 |, _

To the Director General [ By name : Shri D. K. Gup a, DI |, Doordarshan, Mandj

House, Copernicus Marg, New Delhi - | 10001 .

3. The Chief Engineer(North-East Zone), AIR & 1V, [ By name : Shri R. K, Sinha, DE
I, Dr. P. Kakati's Building, Guwahatj - Shillong Road, Ganeshguri Flyover,
Guwahati-781006 . ' '

4 CE(P) / CE(M) / DE(M-AIR) / DE(M-TV) / DE(P-AIR) /'DE(P—'I‘V) of this office .

3. Vice President, A.R.T.E.E.(East Zomie}, CE(EZ) - TV Wir. 8 Golf Green, Kolkata .

G, Vice President, A.R.T.E.E.(North-East Zone), DDK Guvlahati, Guwahaiti, Assam .

Zf/ Zonal Secretary, AR, & D.D. T.E.A. (East Zone}, Aka: hvanj Bhavan, Kolkata .

8. Zonal Secretary, A.LR. & D.D. T.EA. (North-East Zon 2), Post Box No. 123, G.P.O,,
Guwahati - 781001 . !

9. Confidential Section (Kum.'Git;a Das, U.D.C.).

FOR CHIEF ENGINEER (EAST ZONE)

1N
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i » : |
_ PRASAR BHARATI e :
(BROADCASTING CORPORATION OF INDIA) ‘
- ALL INDIA RADIO :: KOLKATA

No. KOL-1(5)/2005-S (SEA) - - Dated: 01-03-2005

GRDER

Consequent on his transfer in the same capacity vide CE(EZ), AIR&TV,
Kolkata Order No.Z. Cadre-1(33)/2004-S ,dt.28-1-2005 Sri Manik Mondal ,SEA of
this office stands relieved on the afternoon of 11-3-2005 with the instruction to
report himself for duty at AIR, Guwabhati after availing of usual joining time as per
rule. '

Sri Monda‘i, SEA should réturn the Identity card/Lib. book/Tapes/ Tools /
CGHS Card etc., if any, issued to him from this station and also ensure that no
dues remain outstanding against-him so far as this station is concerned.

(A%

Asstt. Station Director(DDO)
for Station Director

Copy for informatior yecessary action to ;-

1) Sri Manik ilondal, SEA, AIR, Kolkata.

2) The Chief Engineer(EZ), AIR&TV, Akashvani Bhava, 4™ floor, Kolkata.

3) The Director General, S.IV Section, All India Radio, Parliament Street, New Delhi-1.

4) The Head of Office, All India Radio, Guwahati.

g) ' The Pay & Accounts Officer, All India Radio, Kolkata.

6) Sg. Engg./SES/ASES/AEsS/SO/HO AIR, Kokata.

7) The Accountant, AIR, Kolkata( 2 )copies.

8) All HCs/Steno Gr. | to SD/Steno Gr. Il to Sg.E/ S/Sri ABD/MKM/ Ashim Roy/D. Banerjee/
Asim De/D.SarfAnil Mitra/BRC/M.M./C.D.. Banerjee/B.Jana/CashiefkIRO/LIAS/HINDI
SECTION/ CT/ Stat. ‘Store / Engg. Store/EPABX/Computer Room/Control Room, AR, Kol.

9) The Secretary, AIR&DDK Employees Co-Operative Credit Soclety Ltd., 2", Floor,
Akashvani Bhawan, Kolkata for information & necessary action if any.”

10) Personal File /Service Book of Sri Mondal. SEA.

/ _/ | | | %

| \?ﬁ \;@&? ' | i \ FOEN PIR cro\a% Q%( |



Chandmarl, Cuwahatl-781- 002
Dated the March 24, 2005

The Chief anineer (EZ),

Al iy D~ Q |A¥f\w Ttlote]
(U RIRIVIT®] n\uuuu {a ¢t AL ZICTRN

Akasnvani Ehava
Eu’en Gard(,
74

Suh:  Transfer of S.E.A, In came capacity,

Reft  CE (EZ). AIR&TV., Kolkata's order No.Z.Cadic-1 (33)/2004-3 daled
28/01/2008,

e
. Qi

) uun‘bé(‘uclu i his ransier in (n‘-' 5ahie Capacity Tiom AR, Kolkata vide
CL(L£2), Koikata's order under reference, Shii Manik Mondal, Sr. Lngincering Asolstant hao reported
for duty at this offic thrs lorenoon of 2:1/0:3/2005.

Yours taithtfully,
. (D. K. Das)
Sr. Administrative Officer,
for Station Director.
C._ .p\'l Or\'

rn b m—— .

Chiel Enygineer '\:":._), MIRETV, Dr. P. Kukoii's Building, Near Ganeshyuri fiyover, G.S8.Road,
Guwahali-781 006 for kind. mfounallon
Q”Ih/\r\ Dnrr\nff\r /\H h]d!a Pa ln /\3{’?‘ h\_('\rn Nhﬂ\/—vq [:Hnn

s Garden, Kolkata-700 001,
r'c,' & Aecedinis Gifice, MiB, Razarika Bhavan, H.R.Paiin, R.G.3 RC&‘, Guweanall-781 003.
Shri Manik hNiondal, Sr. Engineering Assistant, AIR, Guwahati.

DA 10 8D/ DA 1o Sa.E / Hindj Officer for Hindi versjon / Securily Officer,

: X
o O f'.h\.(_.) 1o - ..--..

ASZ s/ Assistani (Accounts) Assistait {Slore) / Slore r(u:pu nrd LA,
oh A bSarma, ULl 7/ bmt D. woro Daimary, UDC / Sh'N. Ueka Barua, ULDC / sh C.
Sasumatary, LDC / Sh A, Khan, LDC 7/ Smt P. Das Kulita, LDC
Narasmal §la 1 OM Af Olarl Khamadn] OFA
. (%) [~ IR T IV R Tl ~ Y B Y S IO TR R T £ | IV.Vn\..U \)‘..tr\
N4
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Sub:  Allowances and facilities for civilian employees of the Central B
. ,-Govenmlent,-serving-*in the States and Union Territories of North-- .
o "Eastc.t_ancgiOn—improvcmmts thercof,

(Typed True copy) '
Annexure - 11

No. 20014/2/83/B. 1v
. Government of India
Ministry of Finance - ,
Department of Expenditure -

. New Delhi, the 14th Dec’83

~OFFICEMEMORANDUM

" The need for attracting and retaining the services of competent
 officers for service in the North Eastern Region comprising the |

State of Assam Meghalaya, Manipur, szgaland-and Mizoram has
been engaging the attention of the Government for some time. The
Government had appointed a Committee under the Chairmanship
of Secretary, Department of Personnel and Administrative Reforms,

. to review the existing allowances & Administrative Reforms, to
. review the existing allowances and facilities admissible to the

various categories of Civilian Control Government employees

- serving in this region and to suggest suitable improvements. The

Tenure of_posting/ deputation: -

There will be a fixed tenure of posting of 3 Years at a time for

officers with service of 10 years of less and of 2 years at a time for

officers with more than 10 years of service, Periads .of leave,
training, etc., in excess of 15 days per year will be excluded in

counting the tenure period of 2/3 years, Officers, on completion of

o

i

a



i) -

iii)

- 3‘3,

the fixed tenure of service mentioned above, may be considered for

- posting o a stalion of their choice as far.as possible,

The period of deputation of . the Central (_;ovemmént
employees to the States/Union Territorios of the North Eastern
Region, will generally be for 3 years which can be extended in
exceptional cases in exigencies of pubh'c service as well as when the
employee concerned in prepared to stay longer. The admissible
deputation allowance will also continue to be paid during the

- period of deputation so extended.

Weightage for Central deputation/ training abroad and Special
mention in confidential Records:

XXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXXX){XXXXXXXXXXXXXXXX V/

Special (Duty) Allowance: ,

Central Government civilian ‘emplqyees who have all India
Transfer Liahility will be granted a Special (buty) Allowance at the
rate of 25 per cent of br;as,ic .pay subject to a ceiling of Rs.400/- per
month lﬁposﬁng to any station in the North Eastern Re;;ion. Suc

of those employees who are exempted from payment of Tncome .
Tax will, however, not be eligible for this Special (Duty) Allowance,
Spedial (Duty) Allowance will be in addition to any special pay and
pre-Deputatioﬁ (Nuty) Allowance a]ready.}.)eing drawn subject to
the condition that the total of such Special (Duty) Allowance plus
Spedial pay /deputation (Duty) Allowance will not exceed Rs.400/-
P.M. Special Allowance like Special Compensa‘tory (Remote
Locality) Allowance, Construction  Allowance ‘and  Project
Allowance will be drawn séparately. ‘

Sd/ S.C. MAHATIK
Joint Secretary to the Government of India
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_l_\_,NdNEX. YRE ‘A’ TO CSD ORDER NU. 11/20u2 DALER 1Y JuLy cuuc
R o A TR I (T S B - .

) - FNo LIGSHOT-EIL®D) |
-, . Government of India :
. ' Ministry of Finance

*Department of Txpenditure
: 21T

New Delhi. dated the 29™ May, 2002

b ) QELICE MEMORANDUM .
. Subject: Special  Duty Allowance o civilian employées of the  Central

Government Serving in the Sy
« Lastern Region including Sikkim,

-.-—......---......_--..---......_—....-_--....-..-_----.-._--... ..........................................

ate and Union' Ferritories of North
A )

The undersigned ig dirccted to refer 1o tlns [5cpartmcn|’§ OM No.20014/1/8 3.
E.IV dated 14.12.83 and 20).4.1987 read ith OM N().ZOOl4/l6/§6~‘E.lV/E.”.(H) dated
\} 1.12.88, and OM No 1 1(3)/95-[3.!1.(8) dt 121 1996 on the subject mentioned abouve
el q \ l !

2. Certain incentives were granted to Central Governmcnt.employccs posted in
m(x NI region vide OM dt. 14.12.83. Special Duty Allowance (SDA) is one of he
R incentives granted to the Central Government cmployees having “All India Transler

Liability’. The necessary clarification for determining the All India Transfer Liability
was i1ssued vide OM dt.20.4.87, laying down that the All India Transfer Liability of
the members of any service/cadre or incumbents of any post/groupiof posts has 10 b
determined by applying the tests of recriitment zone, promotion zone ctc., .
whether recruitment to service/cadro/post has been made- on All - India basis and
whether promotion is also done on the'basis of an all India common seniority lis fiy
the service/cadre/post as awhols, A.mere claose in the appointment Jetter 1o the off et
that the person concerned iy liable to be lwnsl‘cur:d'zmy'wh'crc in{%ln‘ , did not make
him cligible for the grant of Special Duty Allowance :

3. Some employces working in NE region who were nog (:Ii;':il)l(‘. for grant of
Special Duty Allowance in accordance” with the orders issued fibvm time to tine
agitated the issue of payment of Special Puty Allowance to sthem before CAT,
Guwahati Beneh and cerfain cases CAT upheld the prayer of cmplovees e
Central Government filcd appeals against CA'T orders which have been decided by
supreme Court of India in favour of O, The Hon'ble Supreme Court in judpement
delivered on 20,9 94 (in Civil Appeal No 325 of 1993 in the case of Uol and (g
V/s Sh. S. Vijaya Kumar and Ors) have upheld 1he submissions oflthe Government of
India that C.G. civilian Employees who have All Indid Transfer Liability are ctitled
to the grant of Special Duty Allowance on being posted to any station in the Noih
Eastern Region from outside the region and Special Duty Allowance would no b
, Payable merely because of a clause in the appointment order relating to All Indiy

9 In a recent appeal filed by Telecom Department (Civil Appeal No. 7000 or

2001 - ansing out of SLp N0.5455 of 1099y Suprenre Court of Indialhas ordered on

510.2001 that this appeal is covered by the Judgement of this Court in the case of 110

& s vs S Vijayakumar & Ops. repoited as 1994 (Supp.3) SCC, 649 and followed

in the cns':/nf' UOL & Ors i Execitive Offigers Association “Group (° [9un
. o

S U .



4 * ‘“‘" {

.“.‘: M _ﬂ/-.‘

ks \ : 39

fid 2- :

< .

e' D (Supp.1) SCC, 757. Thercfore, this appeal is to be altowed in favour of the UOT The
Hon’ble Supreme Court further ordered that whatever amount has been paid to thv
employees by way of SDA will not, in any cvent. he recovered from them inspite «

Y the fact that the appeal has been allowed.

b

By S. In view of the aforesaid judgements, the criteria for payment of Special Duty

Allowance, as upheld by the Supreme court, is rcllcmlul as under -

“The Special Duty Allowance shall be adnns xihlc to Cential Government
meloycu having All Indis Transler lmlnhly on posting to North Eastern
iy region (incliding ‘nkklm) from outside the region ”

All cases for gramt of Spcual Duty Allowance inc ludm;,\ those of All India Scrvier
Officers may be rq»ulatcd strictly in accordance with the above méentioned criteria

6. All the Mini'slrics/l)cparlnicnls cte. arc 1equested to keep the above
instructions_in view: for. strict compliance. Further, as per direction of Hon'ble
Supreme Court, it has ‘also been decided that --

) The amount qlu,ady paid on acmunt of Spcual Duty Allowance o the
mchgxhlc persons not qualifying the criteria mentioned in 5 above on or before
5.10.2001," which is the date of judgement of the Supremic Conrt, will be
~watved. However, recoverics, if any, alrcady mu;__Jc need not be refunded

(i) The amount paid on acconnt of Spu ial Duty Allowance to inclipible ;w I .ung
aflter 5.10.2001 will be n‘uncu‘d

7. lhcsc mdcw wnll be applicable mugatiy mutandis for regulating the claims of
Islands Special (Duty) Allowance which is payable on {he .mn!ogy of Special (Duty)
Allowance to Central Government: Civilian® unplm,u"# serving in the Andaman &
Micobar and Lakshadweep Groups of Islands., - ;

8. In their application to cmployees of Indian Audit & Accounts Department.
‘thesc orders issue in consultation with the Comptroller and Auditor General of Tndia

1

[\ }\4 U

(rP, 'un'vh)
Uudc See '(‘lmy (o the Governmeot of Indin,

All Mmls(rlcs/l)cpm tmcnts of lhc (.ovcmmcnl of lndm, etc.

Copy(with spare U’)[)l(‘\) o (‘&A(,,‘ UPSC etc. as per s(;mdmd endorsemant
list. '

el 0 rr . ‘x',_.i: ‘!
¥ a K3 . ﬂ A
)\ » Stores D(\/, ”, /‘o.

an
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Dated : 06/12/2004

: uubavprayer for grant of incentive (SDA) under NE. package as
staff of EZ. from 01/04/ 2003

Sie,

Thas is for your kind attentxon to the letter issued by Directorate General
(AIR) i ha. barmer of Prasar Bharati ( No. 14/32/2002 -S IV (A) Vol.- 11, dated

0y

G5/ _f/ 14Y- :cqa rding grant of mcentlve under NE package to the persons who

e e

SrC postes f,rom‘ outside the North Eastern Region to North East as per govt.
0:!«.": ; |
As myself is an allocated staff to East Zone and being a domicile of East

Zone is' eniiﬂed to g(.t thlS mcentave (SDA) from the date when erstwhile East
Zone was b!furcatea to sedara’ce Zone

Antlcrpatmg‘ ea uer actlon from your end to make payment of SDA along
wm‘\ ameaxs from the very day of blfurcatlon

¥

R Yours faithfully,
| WA
\-’1«
(Ashish Ranjan Poddar)
EA, AIR, Guwahati.

i Dr. P. Kakoti's building,
oad Dispur Guwahati 781 006

Akashvani Bhavan, Eden

? Kotkata =
e _

’ ‘(»-

JbO@Sla;¢,.
TEE"“P St BOX NO 2713, GPO, Kolkata-700 001.
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~ ‘New Delhi.

- 3L - \A—“Mwu)‘z& 13 (’—@“‘M)

To | _ _
The Director General,
All India Radio,

(T hrough nroper channel)

Sub:- Grant of SDA to the an mcumbent servmg in Non th East Region
inducted from outsider NE Zone.

Sir,

This is to bring 1o your kind notice that being an incumbent of outside of North-
East region, | had been inducted to North East region on transfer in Public Interest after
bifurcation ol newly created North E ! éonc from erstwhile East Zone L(u(! cQl s:iqlogl%\ly
joined here in AIR, Guwahati on being transferred {rom
East Zone, there by serving in NEZ keep in seniority in East Zone having All India
Transfer Hability as per office of appointment.

[t is also be Kindly noted that | have already getting the bencelits under North Eas
package for serving North-East region coming from outside of North-East region except
grant of special duty allowance for which claim for the same had already been submitted
carlier for your kind perusal.

[Uis regretied to inform you that I am still now being deprived of SDA, which is
very much legitimate and admissible as per the verdict of honourable High Courl,
Guwahati dated 04.01.06, given in case of W.P.© No. 7057/2001 uphelding the decision
of honourable CAT, Guwahati given in case of Sri Apurba Kumar Gosh, SEA & Sri S.K.
Soam, SEA, carlier posted in AIR, Guwahati.

Kecping in view the above circumstances and various orders and directives of

honourable High Court, Guwahati, passed on 04.01.06 my claim for SDA may be settled
as carly as possible in connection of which your decision and comments maybe intimated
with in the specificd period or else 1 maybe compelled to sick the Justice from the court
of Law. ~

Thanking you.

Yours faithfully.

Place: Guwahati.

Dated: 06. 67F. 6D

(As

“ngIneering Asqsmr)t
All India Radio.
~ Guwahali.
Copy for kind information
1. To the Deputy Director General, All India Radio, North-East Zone.
2. To the President, ARTEE, New Delhi. o

d

e

ADVANCE ‘CoPy &

o

PODDAR) '
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To i
The Director Generat,
All India Radio,
New Delhi,

{Through proper channel)

Sub:- Grant of SDA {0 the an incumbent serving in North East Region
inducted from outsider NE Zone,

Sir. :

This is 1o bring 1o vour kind notice 1hat heing an incumbent of ouiside of Norih-
East region, 1 had been inducted fo North East region on transfer in Public Interest afier
bifurcation of newly created North-East Zone from erstwhile East Zone and consequently
joined here in AIR, Guwahati on 12:05-03 being transferred from é L GLEN,
ast Zone, there by sciving in NEZ keen in seniority in Fast Zone having Al India
Transter liability as per office of appointmen. '

lis also be Kindly noted thai 1 ha vanrcady getiing the benefits under North T
package for serving North-fiusy region coming from eutside of Norh-Fass NUR TGN,
erant ol special duty allows e for which clam for the sume had adrcady been sthmiiped
carlier for vour kind perusa .

Itis regretied to infiam you that | am <iill now being deprived of SDA. which is
very much legitimate and admissible s per the verdict of honcurable High Court,
Guwahati dated 04.01.06, given in cuse of W.P.& No. 7057/2001 uphelding the deciston
ol honourable CAT. Guwahatj given in case of Sri Apurba Kumar Gosh, SEA & Sii S.K.
Soam. SEA. carlier posted in AIR, Guwahati.

Keeping in view the above circumstances and various orders and directives of
honourable High Count, Guwahati, passed on 04.01 .06 my claim for SDA may be settled
as early as possible in connection of which vour decision and comments maybe intimated
with in the specified period or else I maybe compelled to sick the Justice from the court
of Law. '

Thanking you.

Yours faithtully,

Place: Guwahati.

rf.‘fg "-i1   "  - ADvANéﬁ CoPy &

Dated: 6®|.07.07 Jo“ﬂong oan akq\(raﬂao‘(e\%”

C IJANARDAN epHax

Enginecring Assisiani,

All India Radio,

N ‘ . Guwahau.

¢

Copy for kind information -
I To the Deputy Director General, All India Radio, North-East Zone.
2. To the President, ARTEE, New Delhi.

/

RABAGR TV )



Datz : 25.10.2005

Ly -‘-t-‘d

wal’if';‘"’iTrm'er 1o gran‘?of "mcen
from 01‘04 2003 SR

This is fo‘i"your kind attention to the letter issued by Directoraie General (A in
the hanner of Pra.sar Bharati (No. 14/32/2002-SIV(A) Vol.-1l, dated -06/09/04) regarding
grart of incentive. under NE pacl\age to the persons who are posted from outside the
North Eastern Re aion to Noith East as per govt order

As myself is ar an allocated staff to East Zone and being a domicile of East Zonc is
entizied to-get. tlus incentive (SDA) from'«tbe -date when erstwhile Fast Zonc  was
miurcated to sepaz:ate Zone.

.

Yours faithfully,

wa
AR) Mfro’rf

(RANJIT SARK
E.A., PPC(NE), GUWAITIA'TL.

2)’1 he Chi@r Ln'om
g 700

iy
ETFar Y

res den‘.(EZ)-' TEA' Akashvgnl-BHé‘tﬁéri, Eden Garden, 4" floor, Kolkalu-1.

(RANJIT SARKAR)
EA, PPC(NE), GUWATIATI.

. cz-"Jc-Qo( ftvf"[_aﬁ(wx\s)
J\S A m v d) o,QLDCOLO(

- “~

i; e L ‘\ (&) ULQ

] A,-\ _"‘/\ oty )



Resnele)

YN
\Pln\rl.

: '4 01 06 agalnst WPC No.. 7057/2001 of
3r1:S.K. Soam, where it has been:justified-that
> Realon, will be ent(tied '"asquoted
'itlmﬁacy of the verdlct my ellglblllty ror Speclal

vour§ raitmuny
KM J"SMQQWL

(RANJIT SARKAR)
A - Engg.. Asstt.
.o PPC Guwa (524
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The Director General,

- All India Radio,
~ New Delhi.

(Through g' rbp“er chanﬁelj

Sub:- Grant of SDA to the an mcumbent serving in North East Region
inducted from outsider NE Zone.

Sir

This is 10 bring to your Kind notice that being an incumbent of outside of North-
East region, | had been inducted to North East region on transfer in Public Intercst alter
bifurcation of newly created North East Zone from erstwhile East Zone and consequentiy
joincd here in AIR, Guwahati on 10:06:2.002 peing (ransferred lmmw of
East Zone, there by serving in NEZ keep in seniority in East Zone having All India
Transfer liability as per office of appointment.

Itis also be kindly noted that 1 have already getting the benefits under North Fast
package for serving North-East region coming from outside of North-East region exeept
grant of special duty allowance for which claim for the same had alre ady been submitied
earlier for your kind perusal.

It is regretted to inform you that [ am still now being deprived of SDA. which i~
very much legitimate and admissible as per the verdict of honourablc High Court.
Guwabhati dated 04.01.06, given in case of W.P.© No. 7057/2001 uphelding the decision
of honourable CAT, Guwahati given in case of Sri Apurba Kumar Gosh. SEA & Sri S.K.
Soam, SEA, earlier postcd in AIR, Guwahati.

Keeping in view the above circumstances and various orders and directives of
honourable High Court, Guwahati, passed on 04.01.06 my claim for SDA may be settled
as early as possible in connection of which your decision and comments maybe intimated
with in the specified period or clse I maybe compelled to sick the Justice from the court
of Law.

Thanking you.

Yours faithfully.

4o

Place: Guwahati. f npa oé‘ag/%\/

Dated: g4 . o?.. 04

Enginecring Assistant,
All India Radio,

Copy for kind information
1. To the Deputy Director General, All India Radio, North-East Zonc.
2. To the President, ARTEE, New Delhi.

Guwubhati. -
!/

(SAMPA  HAZRA)
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Sub: Request for payment of Spc.ciai Duty Allowance (SDA), a N.E. Package payable to the Central
Govt. Employees on transfer to North Eastern Region from out side stations.

. Sir, : ' -

May 1 have the honour to intimate that I have joined my duties in the Doordarshan Kendra Guwahati on

17.07.03 on routine transferfrom Doordarshan Kendra, Kolkata, West Bengal, a station out side the N.E.

Region, but till date 'am not being paid the SDA without any office order or reason.. .. :

. Special Duty. Allowance or SDA is & part of the Special North-East Pay Package, allowed to Central
Govt. staffs. ‘As per rule (vide Central Govt. O.M. dated 14.12.83), the SDA is payable to a Central Govt.

Employee posted at the North Eastery Region if:

1. He has All India Transfer liability,

2. He has been posted to any station in the North-Eastern Region (viz. Assam, Meghalaya, Manipur,

Nagaland, Sikkim, Tripura, Arunachalpradesh and Mizoram), from outside the region. '

I fulfill all the above mentioned criteria. I was recruited in this Department under the Information &
Broadcasting Ministry through -eempetitive examination. The eligible Indian citizens all-over-the-country
were allowed to appear, and the selection was done on the basis of merit. In the offer of my appointment the
terms and conditions of all India transfer liability is clearly mentioned. Neither the authority nor the employee
can deny this fact. At present, I am being transferred within the Fast Zone and North East Zone i.e. West
Bengal, Bihar, Orissa, Jharkhand and North Eastern States. | am always willing to serve the remaining part of
my Country, if ordered s¢ and cannot deny such transfer as per the terms and conditions of my appointment.
We are being allowed other North-East benefits like DHRA, SCA, Joining-time etc, but deprived of the SDA,
which is totally contradictory and baseless, as all are the incentives of the N.E. Package and all of them are
supposed to be paid together and not separately.

| came to know through reliable sources that due to zonal transfer liability of my cadre the SDA has
been ceased. But as per rule it was never been a criteria for not getting SDA. As per the original O.M,, the
SDA is payable to the Central Govt. Employces on transfer to the North Eastern Region from the stations out
side the region with All India transfer liability. The N.E. Region is considered to be a “difficult zone” and
" main intention of the Govt. of India and sprit behind the O.M. is to provide an incentive to attract and retain

.. the competent employees on transfer to this Region from out side stations, irrespective of states and provinces
the employees belong. For the same reason SDA is not allowed for the period when a Govt. servant stays out
_ of the region on leave/training etc i.e. when he could not be retained in the regjon. | have come from outside

of this region and as I have already mentioned that | am liable and ready to be posted any where irt India.
Originally my cadre used to be transferred on ail India basis. The creation of Zones is an administrative
matter and who will be transferred where is the discretion of the authority. ‘The creation of a new state or
bifurcation of any district by the Government does not condense or cease any facility / welfare of particular
Citizens. After the creation of zones, I never became a resident of the N.E. Region rather, I still remain an
out side employce and have been ordered to serve in the “difficult zone™.

So far, the original O.M. of the N.E. Package including SDA has neither been amended nor modified
against those of outside employees, being transferred within the zones. The Hon ble Supreme Court verdict in
a particular Mr. Vijaykumar's SDA case did put forward a judgment that a ‘mare clause of All India transfer
. liability in the appointment letter does not eligible any employee to get SDA". But it was a judgment against
those employees like Mr. Vijaykumar who are having All India transfer liability in the appointment letter but
are appointed at this NE Region and never been transferred. beyond the N.E. Region. So, wrong
interpretation of the Hon'ble Court’s verdict would be very unfortunate and undue hardship will impact and
exaggerate the moral of the deprived employees imperfectly, in spite of obeying the orders of routine transfer
. to this:“hard zone" from the out side stations. - oo :

In view:of the facts and circumstances, it is again requested that I may please be paid the actual

entitlement of SDA with the salary of August’05 with full retrospective benefit of arrears from the date of my
entry in the North Eastern Region. Otherwise, 1 shall presume that my entitlement of SDA is being denied
and 1 will have no other way but to appeal before the Court of Law for justice.

Thanking you, _
Yours faithfully, -
Guwahati. M “ _ c/a‘})') i /
Date: 19.08.2005 8\@0&/-- .o
: (Debabrata Sarkar)
Copy to: v , EA, DDK, Guwahati.

The Director Generals, Doordarshan / AIR, New Dethi, ----- For info. Pl ).
The Dy. Director General ( N.E.R), Doordarshan, Ghy. ----- For info. Pl.
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The Dircefor General, ' ’ : ée

C Al IndiaiRadio, , ' - ' ' | |
New. DL”H 2R R ' ' »

T - (Through proper channel) - e

Sub:- Grant of SDA to the an incumbent scrvm;_, in North East Region
inducted from outsider NE Zone.

Sir, -
This is to bring to vour Kind notice (hat being an incumbent of outside of North-

Last region, 1 had been inducted o North East region on transler in Public Interest alier

bifurcation of newly created North East Zone from erstwhile East Zone and conscquently

joined here in AIR, Guwahati on 224 =3=-0 8 heing transterred from AR KOLKATA (f

Fast Zone, there by serving in NEZ keep in seniorily in Last Zone having Al fndia

Transter liabiluy as per olfice of appointiment.

tis wlso be Kindly noted that 1 have already *'Llllll“ the benettis under Norih Fast.
package for serving North-East region coming from outside of North-East region except
arant of sj)cciul duty altowiance for which chuam Tor the siame had atready been submitied
carhier for your Kind perusal, '

IUis regretted o inforny you that T am still now being, deprived of SDACwhich s
veryo much degitimate and admissible as per the verdict of honourable High Court.
Guwahati dated 04.01.00, given in case of W No, 705772001 aphelding the decision
of honourable CAT, Guwahati given in case of Sri Apurba Kumar Gosh, SEA & Sri S.K.
Soam. SEA. carlier posted in AIR, Gowahadi.

Keeping in view the above circumstances and various orders and dnulw\\ of
honourable High Court, Guwahati, passed on O4.01.00 my claim for SDA may be setled
as carly as possible in connection of which your decision and comments maybe intimaled
with.in the specified period or efse | maybe compelied to sick the Tustice from the court
of Law.

Thanking vou.

Yours Liithiully,

Place: Guwahat,

Dated: ,
06—07- 004 Yo Al
S)(.l’inginccring Assistant,
All India Radio.
Guwahiaii.

Copy for kind information '
k. To the Deputy Director General, Al india Radio, leh last Zone. ;
2. To the President, ARTEE, New Delhi. '
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IN THE CENTRAL ANDMINTSTRATIVE TRIRLINAI
GLINAHATY RENCH AT GUWAHATE

3.6, No. 230 _nf 2004
ari Ashiz Ramian Poddar.
orweofRlicent.,

tinions of India & (Ire.

s nee 0w RERGPONdeRES,

The written statemsnt on hehalf of the

T . respondents above namned.

MRITTEN STATEMENT OF THE RESPONDENT &

Tost FPeanectfully Shewsths

1. That with regards tn the statement made in  para-~ (

graph 1 of the instant applicating  the answering Re—
spnndent heg o state that certain incentives were
grantad to Centiral Government emplovees posted in NE
Region vide Minister of Finsnces (M No,~20014/3/783-E, IV
dated 145123283, Sperial ﬂuty.ailmwanﬁﬁ (RDA)Y) is one of

the inrentive granted tn  the Gentral  Government  em—

playvers  having "4131  India Trensfer lLiahilidy®. The

necessary clarificationn for determining the A1 India
Tranafer bLiahility wag lzsued wide Ministry of Finance's

M Mo, -20014/3/8F ~E.IV dated 207473987, laving dowun

Contd. . .p/




()
that the All India Transfer Liability of the members of

any service/Cadre or incumbents of any post/group of

posts has to he determined by applying the test recruit-

~

ment zone, promotion zone etc, i.e whether recruitment

— e

[ —_——

to service/ cédre posts has been made on All India basis
and whether pémmntimn is alse done on the basis of an
All India Common seniority list for the
service/cadre/posts as a whole. A mare clause in  the
appnintment letter to the effect that the person con-
cerned is liahle to he transferred anywhere in India,

did net make any one eligihle for grant of SDA.

2. That with regards to the statement made in  para-
graph 2 and 3 of the instant application the answering

respondents have no comment .

S That with regards to the statement made in para-

graph 4.1 and 4.2 of the instant application the answer-

4, That with regards to the statement made in para-
graph-4.3 of the instant application the answering
respondents beg to state that these are matter of
“records and and the respondent ne not admit any thing

which are not horne out of records.

G That with regards to the statement made in para-

graph 4.4 and 4.9 of the instant application the answer-

records and the respondents do nit admit any thing which

are not horne out of records. The respondents further

Contd...p/
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%
begs to state that vide para 3 of Ministry of Finances

OM New 11/3/95-F  TI(R) dated 12.1.1996 it has been

defined that a mere clause in the. appointment letters to

the effect that the person concerned is  liahle to  be
transferred any where in. India, did not make them eligi~

ble for grant of SDA.

The copy of OM is  annexed  herewith

and marked as Annexure=1.

6. That with regards to the statement made in para-
graph 4.310 of the instant application the answering
respondents beg to state that certain incentives were
granted to Central Government emplovees posted in NE
Region vide Ministry of Finance's OM No. 20014/3/83-£.1V
dated 14.12.198%. 8pecial Duty Allowance (SDA) is one of
the incentives granted tao the Central Government em-—
ployees having "All India Transfer“Liahility". The
necessary clarificatimﬁ for determining the a11 India

Transfer lLiahility was issued vide Ministry of Finances

0. No. 20014/3/83-E.TV dated 20/04/1987, lying down'that

the A1l India Transfer Liahility of the members of any
service/cadre or incumbhents of any post/group of posts

has to he determine hy applying the test of recruitment

zeme, promotion zone, ete, i.e, whether recruitment to

’ service/cadre/post has heen made on All India hasis  and

whether promotion is also done on the basis of an  all
India Common seniority list for the 5ervice/cadr9/pmst‘
as a whnle., A mere clause in  the appointment letter to
the effect that the perémn concerned is liahle to be

hot
transferred any where in India, did, make him eligible

Cﬁntd LR p/




respective Jone. For the purpose of promotion to next

(I:‘.;)

for the grant of SDA. .

7. That with regards to the statement made in para-

graph 4.11 aof the instant application the answering -

respondents beg to state that the Hon'bile Supreme Court
in judgement delivered on 20/9/94 in Civil Appeal NG .
3281 of 1993 {(in the case of U.0.E.and Others -vS- Sb.S.%
Qijaya Kumar and Others) also upheid the submissicn of§
Government of India that cent;al Government civilian‘
empldyees who have All India Trapsfgr,_g;apility are;

entitled to the grand of 8DA on being pasted to any’

station in the ME Region from out side the region and-

SDA could not be payable merely because of a clause in

P . - ————————
the appointment order relating to all India Transfer

Liability. All the applicants in the instant case are

PR .

East Zone cadres and they have been transferred to North
_RRST_LONe cad

- - ~\\
East Zone in exigencies of service. The cadres of senior
r‘”’-_\ ’

“Engineering Assistants & Engineering Assistants are
.Zonal Cadre andAtheiPAtrangfer liabhilities are iimited
to a well defined zones only. They da.not Have all India
transfer liabhility. { .

The entire net work of AIR and DD have been divid-
ed into % Zones East, West, North, South and Narth Eact

Zone. East Zone consist of West Rengal, Orissa, Bihar

and North East Zone consists of all the states in Nnrgﬁ_

East India including  sikkim under the contral of
m . fr ey .

CE(NEZ), AIR/Tv, Buwahati. Senior Engineering Assistants
(—-“—_‘_g .

s

{BEA) are transferable to any where in their respective

C=one and their seniarity is maintain Zone wise in  their

highetr past i.e. Assistant Engineer, the

\

Cantd...p/
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(%) .
eligihility list i% prepared on the hasis of five Zonel
seniority list containing the names of 8EAs. In other
wards, the eligihility from the respective Zonel senior-
ity list i.e., an officer in drawn from each of the five
zonel seniority lists, thus making it a grouping of five
officers a house positions are arranged strictly as per
their =eniority. Eﬁqﬁmﬂ&ing Assistants (EA) 1€ also
transferahle to any where in their respective zone and
their sénimrity maintained on  Zanel hasis. For  the
purpase of promotion to the next higher post that is
Seniar Engineering Assistant, the eligihility list is

prepeared an the hasis of Zonel seniority list.

8. That with regards to the statement made in  para-
grahh 4,12 of the instant application the respondents
beg to state that all the applicants are cadre of East
Zone and their tranafer is limited to 7one only. Senior-—
ity of the applicants is also maintained on Zanal hasis.
They havéﬁ??ansferrad te Nerth East Zone on public
interest and in exigencies of service. Simply on  that
grand to the effect that they have transferred and
pested at North East Zone did net make them eligible for

grant of 8DA.

. - That with regards to the statement made in para-
graph 4,13 of the instant application the respondents
begs to state that it is .true that Hon'ble Gauhati
Bench’'s vide order dated S/3/72001 in 0.A. No.l187/2000
was directed to pay SDA to applicants Shri  Apurba 5 O

Gnsh, SFA and Shri S.K. Ssem® SEA. Reing aggrieved by

Contd...p/
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the Hon'hle Court Order dated RF/2001 in 0.A.
Nm”187/2000y Denartment had filed & writ petition
No . 7057/2001 in Hon' hle High Court, Guwahati. Hon'ble
High Court, Guwahati delivered judgement dated 4/1/06 in
W.F. (D) Ne.7087/20010  in the light of Supreme Court
Judgement as well as the Ministry of finance's OM dated
29/%/2002 hold that the 8DA shall bhe admissible to
central Government emﬁldyéem’having A1l India Transfer
Limhility on pnsting to North Eastern region (including
'Sikk.i.m.)' from out side the region. Ghe present applicants
aré?%l] India Cadre and not having All India Transfer

Liahility.

The copies of the Hon'hle High Court Order dated
A4/17046 in W.P.(c) N . 7087 /2081 and Ministry of Finance
.M. dated 29/5/2002 are Annexed herewith and marked as

Annexure-2 and 3,

10. Thaf with regarde to the statement made in  para-
araph 4,15 of the instant application the respondents

beg tn state that all the representation of eapplicants
7Ly bomn.

have heen considered carefully and i requlated strictly

in accordance with the Ministry of Finance omdated
29/0%/2002. Hon'hle High Cowrt, Gauhati is also upheld
“the Hon'ble Supreme Court’s in  Judgement delivered on
20/9/1994 {in Civil Appeal No.32581 of 1993 in the Case
of U.0.7. and s, V&~ Gri §. Vijava Kumar and rs.) as
well as Ministry of Finance's O.M. dated 29/5%/2002, that
C@ntra] Government Civilian employees who have All India
Tranasfer Liahility are entitled to the grant of &8DA on

being posted to any station in the North East Region

Contd...p/
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(73
from out side the region and DA would 6ét be payable
men&iy~hecause of & clause in the appointment order
relating tn Al1 Tndia Transfer Liability, A11 the ap-
plicants in the instant case are East Zone Cadpees
they have transferred to North East Zone in exigencies

of service.

1. That with regards to the statement made in  para-
géﬁph 4 16 of the instant application, the reapmndpnfq
beg to state that in view of the replies furnished above
the appl;matlmn has ne merit and it is not maintainable.
Therefore the respondents pray that the Hon'ble Tribunal
may be pleased tn dismiss the appllrataan in the inter-
est of 7unr1rP,

12. That with regards to the statement macle in para-
graph 8 of the instant application the respondents beg
to state that the statement of the instant applicatimn
are untrue, false and incorrect and hence denied. - Fur-
ther the respondents heg to submit that the arounds set
farth ih the instant application are not good ground in
law as well as on facts and therefore the application in

liahle to he dismissed.

13. That with regards to the statement made in para-
graph 6 and 7 nf the instant . application the respondents

have no comment.
14, That with regards to the statement made in  para-

graph 8.1 to 8.4 in the instant application the respond-

ents hegs to state that the claims of the applicant is

Contd...p/
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being illegal hence the same are denied. The relief
shrught for by the app}iﬁént is cmntfary te the rule and
the order issued hy the BGovt. for which the instant

apnplication is liabhle tn he dismissed.

15, JtThat with regards to the statement made in 9  and
9.4 of the instant application the respondents beg to
state that the claim of the applicant is illegal and il1
‘fnunded the application is not entitled to get any

interim relief.
14, That the respondents submit that +the application

hag no merit and as such the same is ]iéble to he dis-

missed..

Contd...p/
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AFFIDAVIT

I. U K. BARVAH » aged
ahout 43 years, resident of <OUTH,, SPEAN ...
Pe0:= ULUBAR)  » P.S.= PPLTAN BAeag,in the District
af Jﬁfﬂﬂﬁbaig Assam, do  hereby solemnly affirm and

atéte as followsp-

i. That T am the authorised officer in the present
case and fully conversant with the facts and circum-
stances thereof and I am competent to swear this affida—

wit.

2. That the statements made in this affidavit and in
paragraphs /V‘D {(_} é"“’az N T % .. of this appli-
cation are true to my knowledge s thmée made in  para-
araphs n,nsjinf7....",.. heing matters Df the records
of the case are true to my information derived therefrom
which T believe to he trué and the reaf are humble

subhmissions hefore this Hon‘hle court.

And I sign this affidavit on this 5T.th day of

3

T mt:»? at Guwahati.

Identified hy

. \w
C/ua)‘/\—y/g'”w s ‘ DEPONENT

g L

Advocate

Programme Bxecutive
#PC (NE), Doordarshas
Guwahati-781024

Contd...p/
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Mr A, Ahimed, Adv, a8
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W.LLC) No, 7057/2001
Union of ndia and others. Petittoners
Versus |
- Shri Apurba Kumar Ghosl and others Respondents _ '
s s » a : : , :
For the petitioner * Mr. G.P.Bhowiick |
U Advocate.
~ - : ! I
y - Forthe Respondent My M. Chanda ‘
L ' Mr S, Ghosh
S : My S Dutta
Advocates.
W.P(C) No, 732472001
The Union of ludia and others Petitioners
VERSUS |
| | | .
Cy : Sri Sailendra Kr Sarma ﬁ Respondents i B i i
“ g . o o R ool
- . e 3 . o co
For the Pelitioner Mr. S. Kalita g :
» Mr D. Saikia
Mr C. Baishya
) Advocatcs. l | \ nah
I S il
) /}/V For the Respondents My B.K.Sarma ' R q‘ﬁ,‘;ﬁ i
' Mr U.K Nair T RUE
Mr R.K. Vothra S - I
Advocates S : g

W.P.(C) No. 3000/2001
The Union of India and others Petitioners
VERSUS
St Chandra Kanta Sinha
Deputy Commissioner of
Icome Tax, Jorhai Cirele

Jorhat, Respondeng

Forthe Peiinoner ME G Bhowiniel:

(s
A
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¥ The Union of India and others

For the Respondents -

! .
Yt e

12—

Advocate.

]

o T Mr A.
' " Advocales.

Mr. J.l.,.Sm/'kur
Mr N, (.fhuudhury
Ms S. Deka

Choudhury "'

{

VERSUS

|W.P.(C) No. 3280/2001 -

Income Ltax Gazetied Serviee Federation

North Lastern Region Unit

Aayakar Bhawan, Uzanbazar Guwahati

‘Through the President of the Service

frederation and others

lFor the Petitioner

FFor the Rcspondcxi\s

Mr. (‘1.\’.13\\0\\/11\'\(:\(
Advocale '

Mr. 1A LSarkar,
Advocate.

W.I.(C) No. 2771/2004.

" Union of India

Through the Director General of
Posts, Department 0 { Posts
Represented by the Chief Postimaster
General of Posts, Assam Circle

Meghdoot Bhawan, Guwahati

VLERSUS
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For the Rupondcnls t None appears,

Dale ofllcarm&, . £ 19.12.05° :' ; , x

) v ‘ Datc ol'Judgmcnt ’ L 104.01.06 ' ; I
R JUDGMENT AND ORDER " g ‘ i

" .;-.",(Ka,tgl;zy,l) | l! : '

By this batch of Wri Petitions,

the petitioners |
have challenged the

xudg,nluns and orders |m\sul by the |
learned Administrative Tribunal, Guwahati Bcnch‘s regurding
the grant of Spccml Duty Allowance( for sh'orl “SHA™) to the ‘ | | ,
cmployces under them, ‘ |

i "
bt S

2 I WP(C) No.5087/99 (e petitioners, Regional
Dircctor, E.S.1, Corporation and another Imvc clmllcnyul the
order-dated 17.2.99 passed by the lu.rncd lnl?unal se

Wing, -
aside the order dated 12.6.96 issucd by thc pe

llll()llCl No.|
and dlrc.clmg that the c.mployus of the Corpomtmn will . n
. Conlinue o receive the SDA in terms ol the m(lu

daned P )
28:2.90 passed in O.A.No. 130(G)89. A ?

nppllu\li(m being
‘/ . O.AN0.103/96 wa

s filed by the Rcspondunl Nos | and 2°

huun c.hallc.n;_,uu._, the order issucd l)y the l{cgnonal J)nu.(m

3 ESL Coxporauon dated 12.6.96, whcxcby the SD/\

dn't.uul lo
be paid by lhc learned “I'ribunal vide Old(,r dalgd 28.2.90 in
] O.A. No. 130(G)/89 w

by
as sought to be ru,ovucgl wllh clfect P
4 o

_\ from 20.9.94 and

also deciding not 1o pay the saidl .\Iln\wnu‘

to the members of ihe Respondent No. i Assou dlion,
the tearned Tribunal by (he

i
thouyh ‘

aforesanid order ditted 290 90 e

held that ihe Members of ihe PEHTONErS” associntion .
cntitled t such SHA,




-

(O

/4

3 WP(C) No. 300972001 is filed Ly l\\a Uhnion ol

VI |

india challenging the order dated 20.12.2000 p.\\\(d by, lhc
lcarned Tribunal: - Q.A. No.306/9Y filed b)} t\\L upphum\q

therein, whu are the \upondcnls before this couwk \0 hay \\u,

SDA fin-terms of thc officer munomndmm d.\lud 14 \me

and 1. 12 88 for the period of their posling in N,n th Ldslun i

chmn “Ihe said Original Application was Hu\ hy \\\c

| r&.sponduntq herein claiming the said .\\\nwwncM b terms (;l' '
the Judbnu.nl passed hy the Apex court in Union ,»l fdin and
othus Vs B.Prasad B.S.D. and others, repotted in (1997) 4

SCC 189 and t\\ho in terms of the oftice mommlu\(\\nnq dinted

14.12.83 and 1.12.88 claiming that they have |u1l Hed all the:
conditions for grant of such SDA. . ", o
- Tt '.

4 Wit Petition ((,) No. '705'7/20()\31'\3 l\il‘ttc-lk‘(‘\
agamsl the order dated S 2001 passed by the learnedl

'\nbunal holding .that the apphuml% (respondent hucm) .m

‘_cntulcd to SDA and directing the writ pumoncm o pay . thc. ,
said .allowances [rom the date of their subsuquu)l pmtmb m '
N.E Region. The ()rluml Application was hlcd by . the

4rcspundmts herein claiming that though they prare, nnlm\\.y ,

n.uuxlcd in the North Gastern Region they were, Ll d\\%‘LHCd {0

pld(.t.s out side  the said Rcblun and re-tr ‘\nslunu\ ln| “\L

North Eastern Region and as quch they are um\\ul \n ll
SDA. | oo ‘,'.‘ |

i l.'

5 ‘The Union of tndia and u\h‘crs in Wn\ Petiti

e

l
|
|
dl

(C) No. 7324/2001  have challenged  the order «\:m:d;

19.12.2000 passed by the dearncd Tribunal direeting

petitioners o give effegt o the cartier arder da
. .‘r

X

atedd DR

l\w';
|
|

Rl
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3 passcd by the learned Tribunal i O.A. Nn F30(CH/RY and

. -4 130/0. R ‘l |
6., ‘.Wnl l’clluon( C) No, 3000/20(” unld lhEXU of"
2001.. havc been filed by the Union ol lndu?.(tnd ulhus"
“challenging the common  order dated 19.12. 2()(?(51;)‘\ssu\ ‘Vy
the learned Tribunal in O.A. No. 268/ 2000, ﬁmd “O.A. Nn.
293/1999:filed: by the present respondents, .,ulmg usldu llu,
order dated 12.7. 2000 14,7.2000 and 25.8. 2()( () wh( u\w
the wril petitioners have du.ld(.d to discontinuce. \lu, |l).\y|nanl
of SDA and 10 recover the amount already paid t:md directing,

the. writ: thiliom.rs o comply witli ‘the ‘iudgmcm and order
passed on. 31.8.9Q in O.A. No. 80799, wherein Yhe learned

‘Tribunal declared that the respondents are entitled 1o SHA

under the various office  memoranduns |ssugd by the

Government of India in that regard. Lo

¥ I Wil l’uli‘tion(C) No. 2771/04 the Un'\on ol’lmﬁa
has challcng,od lhc common order dated 123.5. ()}\paqsul by

the lcamed Tribunal in O.A. N0.249/2002 and uthu Original

Apphu\uons dirccting the petitioners not to nmku uny further :

recovery of the SDA already paid to the \(Apondunq herein,
4 . B .
5 while u._;c.clmy, the claim of the tupondunq hud\\ lm pgront. e

ol SDA. ‘I'he said Qriginal /\pphcauon was filed|before the
L

Tribunal assailing the action of lhu ILS])Ol\dbnt‘s ds ‘L[_,d.dx lhu

recovery of the SDA so far paid to the apphwms : L

\A ' -

respondents herein.

!/( \ '
. R % / . ]
k\,"c ,x‘ .
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8 We have heard M, Dey, fearmed Senior counsel

and Mr 11, Rahman, learned Assistant buhulol\(-u)ual lm‘

the wut pc.utloncxs m thc aforesaid writ pumons .\lul Mr. 1.4,
,, . thine b

6arkm and M M ‘Chanda  learned u)unscl for llw
L S"H-n-l'l\!"' . S 1
respondents. - . 3 E :

i

)
. ’ l\i
! ‘

L
9_'- . The (mvunmut\,ol India, Mmlsu" i)l l inance,

upon ;sonsulualmn of the recommendation of lt) ( omnmlc

ﬁ.k. PR

A .
] appomlcd by it to review the' cxmlmg .\U{ wl.mus l.m(l

! '
fdulllu.s cldmlhbll)h. o the various um,;_'unu‘{;(‘»l Civilian
! .
(,cntral 00vcrnmcm employees scrving in the rth Bastern
| |
Rc&,mn wmpnmng the State nl Assam, Meghalf

\kp/: . Manipur,
Na;,aland ‘Fripura and uslwh\lu ' &

Unjon 'd'c
‘ i

/\xunach'ﬂ Pradesh and Mizoram. and o suu,',v\l suitable

Tiories of

lmprovunu\l has  decided  to prant the chml Duty

|
/\llow.\nuﬁ t the Central Governmient ¢ mll.m meluyw

who have All India transter liability, on their pu{slm;, ||om

the said office memorandum  that the mtulg Ln of ‘lhc

t
Oovunmum and the spnll b(.hmd issuance 01\ *1\\<,h uihu.

mcmorandum is to provndc incentive

e e e =

|
!
}
oy any region in to the North Lastern Rq,wn ILis Lvnduu Ilom }
|

and. ‘\lu.u.uon tu thc
at.

officers belonging to the region other than tlu, .

———
o~

: : Rc.;_.,ton to come and serve in the said region.:,

; N
T ' Cn . .' :\
A

| .
|

] , 10 The learned counscl for thu p l\ulcﬁ .l':\vc

submitied that the issuc w\.mng 10 the umlan

lor DA ho b
‘ ' l o it u
v the cimployces/ofticers of the Central Covu\\mu\l '.h";'q '

already been decided by the Apex Court in S, Vijaykumar's

case. Therefore, according 1o the learied  connsel the

Jp————

ciployees/officers, who are not entitled to sueh allowanc

in view of the said decision ot the Apex comt,

ool e paied

: LA ' ' :

RN
\.'\o;x
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|
| A
such allowance, cven if the cases filed by lhcm were heard ’l &

R L

and dlsposcd ofin lhur lavour before the said dwmon of lhc, i \

Apcx cogr@ by the learncd ‘Tribunal or by tlu, lh;,l)\ (\oml ina N

"\ R

m.lmon cllallcng,lm, suuh decision of the lcarned l

RN H '-.“_,‘. a,.! R

wnal, ]
\| \ ! ' ! !

. lhc, learned counsel lm tlmxcspumluxty jagreeing | | ‘i

wnlh thc submlssmns of the lcamied counsel for th(, \pumonuq

m'lqun;,‘ to the decision of the Apex court u,;;m |m1, the :
. ui\'lllxl:.ﬁu,nl of SDA, in S. Vijaykumar's case, I\.\VL \mwwu . -
| suommcd that lhc, said decision of the Apex wmt will not
effect the decisions. of thie learned Tribunal, mnduul prior o
the bdld judgment of the Apex court, which \)(IYL “altained

lmallty, either because of not c,halluu,m;, the sam( huimu the

lh;,hu Couxl or if challenged, were rejected. 1 \ \
SREY
[

.""'.H-
[ R
-

\2 } In Union of India and others Vs S Vhay.\kumm ‘
dnd otlu.rs, rcporlgd in l‘)94 Supp (3) SCC 649, the (\pux cowrt '

by takmg into account the purpose for wluch _thc office
munorandums dated 14.12.83, 29.10.80 and' 20487 were

|ssuu.l has ht.'ld lhat such allowances was mcnnl to attract

persons oul sxdc the Nmth Eastern Region 10 wmrq i thiat
|

Region becausc of macccssﬂ)\hly and difficult tcmkln' and with

||1|‘.| l
a view o umucl and retain the services ol |tl|\o .unnpt,u,nl

officers for scrvice in North Eastern Region. 1t hab; iunlhu bcu\
held that the Central Government Civilian cmployu!s whn have
Ml India Transfer Liability would be granted the %llf,\l(')}Vd'llLLS-()n |
posting to any Station in the North Eastern R.cgiun' and such

cmployees would not become entitle to such allowances merely o

|
i
l |
(I

because of the Clause in the appointiment order relating to Al

India Transter Liability. However the Apexceonrt. on thee by i

S

A
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14 I 1om the alolcmuu decisions ()l

lhu /\pu u)ull
it s, thlLlUH.. c.vndc.nt that the SDA is puy

dl)|b lo thuuvnluu]
cmployucs 0( thc (:ovcrmmnl of India who Wc
| uppomlcd and posted outside the North l’astu
| [ subscqucntly posled in the ‘North Ea

of such allowance s

e |‘n|l|.tlly

'Il IRLL, (m hul
'i '.I Z
stern Rq:l()ll I IImﬂl)LnLM

“also ol 'wall\hlc:'

'cmployees/ofﬁccrs belonging 1o, North Eastern ll{,cgun“i im(i 4
Ty .

appointed :uul"bosluil in th

!t()‘ .“‘.LT

such ufﬁccrs/ persons who were

sald region .

15 The G5vcrnmcnl of  India,: annshy Cof

Finace(Department of 1 xpenditure) U\Lr(.,d“\.l lssucd an office

memorandum  dated 13.6.2001 regarding .ldln\\%ll)h“y of

SDA ofpostul cmploycees in their pmhnp iniN.IL l{cgmn Iu
the said office memorandum it has been (,ldllll(.d llml lhuc is
no bar in cligibility of SDA for the OHILLIS bclon;,mg, o
North Eastern'Region, if they satisfy the 'cnlum ll‘al their

appomlmcm m service/post is made on All lndm deIS und

’ .

' |
romouon is also done on the:basis of All lnd:a ﬁummon

. _’.scmoruy llowcvcr, it has bccn made clear lhalu tmy will be

-centiticd to the same |, if lhcy are posted in N 1 \I(wmn from
- out side the region. , Y ;
4 | .ll I 'l
1o Fhe lcarned Assistant Sohuton(}cnua‘. dunng,
the course of argument, has placed on recoyd wmh

Tl ufhu.
memorandum ddtcd 29.5. 2002 issucd by the (mvul

India, M:mslry of Finance( Department .ol |\ xm‘mhunu)

wherein it is stipulated that the SDA shall be adunsmlilc to the

Central Government employees having. Al India Toansier
1 .

Liability on their posting 1o the North Fastenn Repion

including Sikkim, from outside the region. Retening 1o

*"f.v\,
X

muu 0['




of the concession given by the learned /\d(litimmi Solicitor o
| . Q)K,_
General, has directed that the amount alu,‘\d?/ glmvl./n l)y lI‘L , ;
mc'xglblc cmpioyucs/ofﬁacrs, towards SDA'. ‘sh‘\ll
!

.lccovcrcd from, lllcm., The Apex court m'- an{,l .L,{:nu hl "o

| Managcmcnt( lclecom), N L Telecom Circle, anq hnbll\u \)s . i‘
Rajendra Ch, th\llﬁCh'\l‘JCC and others, reported in /\IR l‘)‘)S N

m')l

o |l | '
SC 813 has also reileraled the said position. wo 1 S .
- N RE
S : "l)\' " l‘
ZINEN “The Apex court lll Union of India .md,nlllmu Vi
.. . A
. Exccutive Officers /\ssuu‘\lmn Group C mpml(d mi OO : :
Supp.(1) SCC 757; upon consideration of the olnu,t bduml ? i
issuance of the various olhu. memorandums wn'ul l))' th S

. Government. of India regarding entitlcment ()I Spcuul I)uLy

/\lluwunu,. hag held that as the North l,.mun Ripmn ws\q
considered 1o be ‘hard zone’

tor various- rensons, ll\w
Government  has  issucd

the said  office e u'lr:uuhlns
- providing  certain cxtra allowances -, bcnuhls 1uid ulhu

facnlltlcs o, atlract _ competent officers in the N()l lh Laslun '

b Region at ledst for 2 to 3 years of tenure postmg Rf(en)n;, lo ; R
Rd_]uldld Ch. Bhallaclmrju case, the Apex (,ou:l }\as further

held that such benefits shall not be available to the persons‘

belonging to the NLE. Region, where the 2y WCIC § nppomtul and]

posted. The decision of the Apex court in Umonl()l ndin &'

Ors cle Vs B, Prasad, B.S.D. & Ors, cle(supra). bu‘ub u.l.md[

to the cntltlcmun of . SD/\ as well as Ficld: ulc'\ Spu.m! ‘

i | unnpux&atony(l{unou, l,m.xllly) /‘\Ilowanu., of lhc dclc.nu.

i wl |
civilian personnel, is not applicable in the pnu;u\l \vnl

|)Lllll()nb as the said issue has not arisen in this baleh of wul

pullnon.s ' |

MR e P T,

1
N s e e mmms e iea . o
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SDA lo lhc inchz,xblc persons not qualificd to

_ punvsuanl o the All Indi

l'l ) 1
: postmg to N.E. region ﬁom oul

ru,hls of the cmployccs/omccxs alrcady accured I

20

decision of the Apex court dated -5.10.2001 in Ciyil. Appeal
vl
No. 7000/2001, thc Minislry in the said olhu qwm’mmulum

a
has dlSO decided th'\l the Aamount already pald u,n 3 wun! of

sud\ l\ ow.mws.
‘ e
on or before :5.10.2001 will be waived llowc.vu the

l .
rccovcrlcs » il any, alrcady made, need not bL |clundul and
thc

.amounl paid on account of such allu\b'\ml,u alter

i+ !
+40. 2001 will be recovered, il NER

17 i

appears from the said olfice nlctmm':m(lum
dated 29.5.2002 that the admissibility of SDHA o} l|nc postal

unployuw belonging o the North Eastern chmn upon

posting in the said region on the basis of llug.| Promotion

a conunon sunonly and fon their

bldb the muon h.x.s pot been |

dealt with, : ’ l-' "

- ¥ SRS -
18 Let us now consndu the subnus%nbu. of the
lcamcd counscl for the partics on the poml wl\othu the

aforcsald dccnsnon of the Apcx court will any Wdy grw the

110 ihem
plmr o the said decisions of the Apex u.mn. lhy vnl e of the

decnsnons given by the lcalmd Tribunal m. Uu, .d])pl u‘;\liuns "
WhCl ¢ they were partics,

Tk |
af
i

, . ;o | ,
19 Doctrine of finality of judgiient or (|

lw prmuplcs '
ofrcs_;udlcata arc founded on the b

|

' .
t

'1

N .

'

asic |)|nguplu e at \qun o

court of competent: jurisdiction renders any .|m|1.;n.unl,‘lhc
same ought not to be allowed 1o he agitated apain and apain,

The judgment which atained tinality cannot be re-opened ang

the benefit oceurred

A

therein connor bhe ainken avae by the

sy
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authority by i lssum;, any order or office nu,m()ml‘u‘\um which
U

is contrary to such dcc&s;on on the ground that th\ pnsnmn of
[

law has been changed because 0(‘ the subscq\lu\ |'dwksmn nq
1.

llu. :Apex, court,, unless  of course the /\pcx.g‘\‘ummhmus
otherwise or such decisions of the competent cqtu i ibunal is
challenged and set aside. Such decision would opu au: as ms
judicata bctwccn the. parties to such dccxsmn liic‘nLlle theé
rights of the cmployces/oflicers accured undu thq arder of the
lcarned Tribunal, which altained finality, mni)t l)‘L taken
away bccause of the subsequent decision ol the /\pu( mun in
S. V\Jayakuma_l casc. ‘The learned counsel Iu:l the |\L.\|\|Ul\t,|&
also could not placc any dircclion ol the /\pcx Qil)l\l'l that the
said decision shall effecl a\\ the _]ud[.,lnullb ‘\lu,‘ dy rendered

|

by.any cv_o»,xllpg‘tpxﬂu. court/tribunal. L “'L "
' .I. ' :!'. ‘ -'~
| ) -\,\ SRR
20 In view of the law laid down by-.lhc'. '/\l)cx Courl,

as dlsu_usscd above and also in view of the discugsion rt,\.um;,

to the fmallly of judgment, we hold that lhuo(hccrs and

'unployc"s, who - belongs o the region otl)u 'tlmn the Z
Wt

N.E. Region, will be entitled 10 SD/\ The pusons bcldngm;,

o

to the other parts of the country o\hcr than the NL.1. Region, if

initially nppomu.d and posted in N L. Rt.;,ionh,s‘lnll not be

mullcd to such allowance. The Postal unploym bdnm,mbtﬁ
N.E. Region but posted in the said Rcyon hom out '%ld(, HIL b

region on their promotion on the basis of llu, /\ll lndm :
l‘ i 1 . |

Common Sentority Llst shall also be entitled lo Sl)/\ lmm llm -

date of such pos\mb The employees and ()Hlt,ux n\l\u than,
the employces and officers mentioned above:: shall not be
entitled o SDA and the authoritics shall be entitted torecovar
SDA already paid to them alter 5102000 0 enms ol the

office memorandum dated 20,5260 and the sumonnt alreidy
: 4




22

lowards SDA
llowcvcr lhc rccovcrlcs |f

pard upto 5.10. 2001 shall noy be luublml

N
| i
.any alrcady been made,! ilc‘ not- IR
f' . } | I.
ln. rc(’undcd lhls is nlso subju.t lo the inter p. |ly ]]J(]%',lnull SR
. |
and ordc,r lhal havc bccn passed by any compelent T;mut or o
- A , O
lubundl wlnch have allamcd its finality, ‘. : T
. : ‘ . | ‘
'»!_1_9 writ petitioners in vu.w o( (qu i\l()‘ Wd‘ : R ! .
f‘m | o x | '
! "'dxrcctcd 1o.scrutinize cac,h of the clanp nl)f the . o
o!hccrs/cmployccs lor SDA and pds% nu,cw uy ()l(lglmlnltll.ll o
rq,drd llu_w&.yg,r thc Aauthority  canpoy re-open and! stop '{ ‘;ili
iy “ : : |
“pPayment: OoF-SDA o recover suclh allowanceg lmmisuch ‘i v
olllccrs/unployccs. whose cases have already bee (lcéidml -
P
by the lcurnc.d lubuual prior (o S, VlJ.ny.nkum.n. § casc, ;
dcclarmg that lhey are entitled to such allowances, l'thc said 1
decisions have not been assailed ang scl .mdc by llu, llng_,hl j P
' |
COurl‘ ' I ’ ] () B ; - |
vy, b wa‘.-‘-"-l-"n" "l" .' : | IE ' . Il i
22 e The Judgments and ordcrs passed by lhu lcumcd i SRR
o 'Inbunal arc. accordnm,ly modified (o the exten indicated | o
above. The wri pelitions " are accordingly dispos&:d'-‘i)l‘. No ol
_'l,. ' B .,-’«--‘““‘""i PP~
ordcr as to cost,” _; -— o
S Al R .uy -
.':':" v :/'- I'; . r) . ': - ”‘QVC[\/IQ y |
'(Y B : ( ﬁ ( ,/4‘ q
%i?' T l'. : |
'f; ’Jl L UA 7 . lu 1’ N -
_ﬁi‘., ’ Fm~p L 48 - e e .Q-'.--"N---——‘ - ) , : t ‘ !
o 'f—, ' ww B 1o gp rmy l.l L | ;
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wiiitihave upheld the submissions of the Government of India that Central;,:

o,

¥ %a The fund
._,'O.M,TNO'. 00 '
%wnm~:;o.M. No.1i20014/16/86-E.1V/E,

WEAEL
)
oY, ey

L -'ﬁrqgiotion'ls.'alao done on the basis of an All India common senlority

2:appolntment. letter.to the effect that the person concerned 18 lable to be

i Wi¥3,'Soma employees working In N-L, reglon who wero not cligible ;

35 Allowance to. them before CAT, Guwahati Bench and in certain cascs - _['
2 CAT: upheld.the, prayer, of employces. The Central Government filed.
2 appeals: against . Cf . .
p'Court;of  India:inzfavour of ' Uol, The Hon’ble Supreme Court in,,
i judgment delivered on

Srecial’,‘Dutx.’Allowance_ would not be- payable merely because of a. .
. clau X

7 b
July, 2062 i

108 .

No. 11 (5)/97-E. Il (B), dated 29-5-2002

W

SwamysnewS 7 ‘ 17

" G, M.
Srava s ot i
GGt~
Duty-Allowance to clvilian employees posted
:fro §0uulde.tlw reglon only '
) 5 l ,.:"<_ '

W %\& _ , .
'\ﬁ' ‘ Faaget o nrua e . . .
Igned+'is;: directed . to 'refer to this Department’s
14/3/83-B,.1V, dated 14-12-1983 and 20-4-1987 road
, I (B), dated 1-12-1988 and
O.MS’.NO.“:Q,I‘(3)/9§gE.ll;(B). dated 12-1-1996 (SI. Nos. 214 and 103
oﬁ,Swa‘myfsfé‘lng{.’%}g&ij and, 1996 respectively) on the subject men-
ADOVE i if?.‘“.‘“”“ AR 4

Failigok Certaln;i Incen ves iwerepigranted {0 Central ‘Government .
cuiployees posted LnN-Ercglon vide.OMdated:14-12-1983! *Special
Duty:Allowance: (SDA):is'onejof the:Inccntives‘granted to’the Central
( emq_xgpt?’.‘emploa'e_eﬂéhgvlngf, Allilndla:Transfer "Liabllity 3" The

“clarification’for‘determining;the: All India Transfer Liability ;5
ued:vide:OM," dated: 20-4-1987,¢1aying: down that the All India. -
nsfersLiability:of.the- members.of any service/cadre or incumbents )
any:post/group’of. posts has to-be delcrmined by applying the tests |
of recruitment zone? promotion zone, etc., l.c., whether recruitment to f
service/cadre/post-has -been- made -on All India basis and whether. - I

11

b

%,
.

i

s
N

:Mst"for . theservice/cadre/post a8 & whole. A mere clause In the Co

transferred anywhere in India, did not make him cligible for the grant
of Spectal Duty, Allowance. .- .. - . | '

AR 33  Vadindi i 0 1

for. grant of.Special Duty 'Allowance In. accordance with the orders i
issued from time to time agitated the issue of payment of Special Duty ¥

AT"orders which have teen decided by Supreme - . i%gf';-

-9-1994"(In-Civil Appeal No. 3251 of 1993y . |

Yinithe:case of .Uol and Oihers v.. Sh. §.- Vijaya Kumar and Others):: " Y

i B
Government civilian employees who have All Indla Transfer Linbiilty, R
are.entitled to the grant of Special Duty Allowance on being posted to |
any-station’in the:North-Eastern Region from outside the region and

80 10 the appolntment order relating to All India Traustcr Liabillty... k
YRK S AvTRp , ' N '

et i o ey o —— e e

e
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4. Inareeent appeal tited by Telecom Department (Civit Appeal
No. 7().()() of 2001L-arising out of SLP No, 5455 of 1999), Supreie Count
f)f India has ordered ‘on 5-10-2001 that this appeai is covercd by the
judgment of this' Court, in the case of .Uoi and Others v. S. Vijaya- !
kumar and Others, [:rcporicd as- 1994 (Supp. 3) SCC, 649 | and |
followed in the case, of Uoli:and..Others v. lLxecutive Officers’ '~
Associal_lon Group "'C’ [ 1993. (Supp. 1) SCC, 757 |. Thercfore, this §
appeal is to be allowed In favour of the Uol. The Hon'ble Supreme @
Coutrt' furthery ordered’ that. whatever’ amount hins been pald to tho 3

_employces by way of SDA will not; in ey event, be recovered: fron

. . " + M ‘ ;/
q;;tx}x Inspite of the fact that ‘lhq";npp‘s:ql:llpg been allowed, '

] . ‘
. e IO EATA AR 1,

g I R I TN AL RS & ’ . . ’ ':
155<In view-of the ‘aforesald judgments, the criteria for payment of

. Special Duty-Allowance, as upheld by the Supreme Court, Is reiterated
*asunders- - oE e e :

T - AT

LAR A [ [ . ‘B
(e ““The- Special Duty Allowance"shall be admissiblc to Central
.V Government employees having All India Trausfer Lliability on §

.+ posting to North-Bastern | reglon * (including  Sikkini)  {tom
. aeoutside thereglonf. ‘

IR P PR . o ' "‘
All.cases for grant of Special Duty Allowance Including those of All
India Service Officers may bo segulaied strictly in accordance witis the. |
above-mentioned criterla. o , '

\

". 6. All the Ministries/Departinents, etc., are requested to keep l'.h'cjf
above instructions in view for strict compliance.  Further, na:perl
dircction of Hon'ble Supreme Court, it has also been declded (I,_:’\étr--’__{-;m
W () The. amount already: paid on account of Special > Dutys
oz o Allowance ta. the incligible persons not qualifying -the;
wr. -+, which 18 tho date of judgmient of the Suprewe C(m_r,t'.'wlll",.-

i, be walved. However, récoverics, i nuy, !\ll‘Ci'K})"wl‘!l,l:!i(‘q

o nced not be refunded,  soi" T 15
B () 'Fhe amount pald on_ account of Speeinl Duty Allowtniee’ 1o

incligible persons afier 5-10-2001 will be recovered, 7 Y
Coeenn e el e St - st

o el “ -;‘ T el
ot At
e (T ’

B4

W oq Theée orders will be.applicable mutatis mutandis for regulating

the claims of Islands Special (Duty) Allowance which is payable on §
the analogy of Spcclnr (Duty) Allowance to Central Government &
Clvillan cmployees serving In the Andaman and Nicobar and
Lakshadweep Groups of Islands. ’

. """ 8. In their application to cm‘)loyccs of ludian Audit and Accounts
Department, these orders issue In consuitation with the Comptroller
and Auditor-General of Indla.”

criteria mentloned In 5 above on or hefore 5-10-2001,°%:

\

. e g——
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Cenu;a_l admipisti#1ive Titbunot |

in the matter of; -

: Shri Asish Ranian Poddar & Ors.
.... Applicants,
-Versus-

-And- .
in the matter of: -

reply to the written statements.

submitted by the respondents.

The applicants above named most humbiy and respecifuily beg to state as

under; -

That with regard to the statements made in para 6, 7, and 8 of the written
statemnent, the applicants categorically deny the same save and except
which are borne out of record and further beg to state that all the
applicants are permanent residents of West Bepgdl (_mitside NE Region)

and they were initially appointed with a specific clanse of all India

transfer liability in their appointment letter (Clause {vii} of the offer of

transferred and posted at Guwahati- (in 'NE Region). Therefore, the
contention of the respondents that the applicants do not fulfill the criteria

of “All India transfer liability” and “All India Common seniority list” in

T

appeintment) and while working at DDK, Koikata all the applicants werei“‘



3.

B v

el ~

accordance with recent policy of instructions issucd by Covt. of india,
Ministry of Finance, Depariment of Expendilure is not correct and the

categorically submitted { that the

same is a musleading statement. It

I;;

applicants fulfill the criteria laid down in Paragraph 5 of the O.M dated

torms of OM dated 290502, i is also submitied that poshng at NL¥
Rogi Lo b sh E Regd o 1 b conshrucd L
x L,glOIi {7Om OUWIsLGl OL Wi 1 1\(‘,310‘11 catmot be constuca as Tansicy

within the zone for the purpose of payment of SDA as per the O.M dated
29.05.2002. Moreover, the recruitment and promotion of the applicants are
being made on all India basis, as such they fulfill all the criteria for
?ayment SDA. Therefore, the statements made in the wriften statement to
the extent that the applicants are not entitled to SDA on their posting to
NE Region as they do not fulfill the cligibility criteria of All India Transfer

liability and All India Common seniority in accordance with latest policy

- decision issued by Govi of India, Ministry of Finance vide OM dated

20 05072 is illegal, malafide and the same is lable o be rejecied by the
b htancd 1 o

Hon bie Tribunal.

applicants are enclosed I exewith for perusal of

Hon'bie Tribunal as Annexure- A, B and C

respectivelv.

That the with regard to the statement made in paragraph ¢ of the written

*

siatement the applicanis heg to state that the applicants in QA No.

187/2000 arc similarly situated cmployees of the sume department and

they are paid SDA in terms of the judgment and order dated 05.03.2001
passed in OA No. 187/2000, which was further confirmed by the Hon'ble
Gauhati High Court in WI™ (C) No. 7057 /2001. As such the applicants
being - similarly situated employees of the r-ame devartment are also

entitled to the payment of SDA.

o\



[

That with regard to the statements made in pamgrap}i 10,11, 12,13, 14, 1
and 16 the applicants beg lo slale thal lhey were milm]ly appomleo. in the

denartment having the clause of all India transfer | “"_i.ﬁ“u in their offer of

appointment and they are fransferred and pOat(‘:d from outslue to the N.E.

Region to he N E. Region, as sw..h they are eniitied io paymeni, of SDA in

—n.

,.
150,

OIS ()

Finance. u{G" cover, in terms of dause 5 of the O.M dated 2 GS 2 c:::utrai

Govt, civilian empioyees having ail India transfer liability on postjng to

fZ

orth Eastern Region (including "-gl\_-c:.m} from outside the region:

C s

herefore, all the applicants being central Govt. civilian emp oyees having

all India transfer liability in their offer of appointment letter and they have ~ -

been transferred and posted from the St ate of West | -_gl 0 _‘zde NE

Region) to the State of Assam (in N.E Region) and ‘Hereh" fuifi}}s the

criteria of Pavmpnt of SDA as laid down in O.M dated 29. 0‘) Gz As such
the Hon'ble Tribunal be pleased to direct the respondents to pay SDA to
the applicants in terms of the O.M dated 29.05.02 as well as in the hght of
the direction passed in OA No. 187/2000, which was further conﬁrmed by
the Hor'Ble Garhati High Court in WP (C) No. 7057/2001. . .
Thai the appiicanis reileraie the slalé.menis made in Qrigimgﬁ _»appﬂcalio"n
and in the facts and circumstances stated above, the app]i_cants most
respectfully submit that they are entitied to the relicfs prayed for and the

original application deserves to be allowed with cosi.

().M f.‘_n.tect 29.05.2002 issued by the Govt, of India, M_m:stzv af P



YERIFICATION

i, Shri Asish Ranjan Poddar, S/o- Shri Ranjit Kumar Poddar, aged about

verify that the statements made in [aragraph 1 to 5 are Guc to my

Zovam dladn ernwidl andd e ae &1 dner AL Teedes ? 7
And I sign this verification on the ? i day ot july 2007,
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'You ul’l be liable to he pcsted end transferred anywhere in 1nd1a
4Af.you,: on account of family circumstances, anticipate any diffi-.

ar nf plaue of postlng, you shOuld not. acespt:'the - _

t

;"with.the rulss in force in egara to rccrultmunt to

e Government of Irndie, no U/éon who has more than
Mvuho hpving & spousa Liying, marries. in any ' casg . :
'1age ls v01d by Tee eso’of its taking place during the
1£Gible for appointment to service
/ if sstisfied that thers are spe-
t any perscn from the operetion:of
' {ment, is therofore, conditicnal upon
your satlsfylng tha ht menticned above .and to your furnishing
to this offch a:declias #07 eg in knnexurs I to this letter, along ..
with: your reply.m 1fy gver, you have mare than one wife living or
having a.spous& livi 7, hawg merried.in -any case in which such marriage

on; f.its takigg place curing the life tims of such.

°'f*t0‘b8 68, pted from the opsration of the zbove
230Ngy .YOu should ‘make a reqrisanta-

I immediately, The offer of appoin-
as- cencelled and & furiher commu=
XNJAf upon consideration of your
an eppointment in the post

in All India iadio,

‘FDN UDMEN CnNDIDATES &

Vlil)ln accordance with the rules in force in regard to recruitment to
SeerCBs_undsr “the Governmeni of Indig, no women whose merriege is void
-of wths.ihusband having & wife living et the time of such

2 Wwhig has married ‘a pers.n uho hed a wife living at the tims
arriage, shall .be e1*gltlc for appointment to sarvice provided.

;ﬁﬁﬁtfﬁhe; enbral Governnent may, i7.satisfied that there are ap901al

) . .for. .so: orderlng, exempt ‘eny-woman from the opsrationiof this
rules, . 'The. of fér of your appointment in, therefore, conditional upon
your satisfying the requirement nﬁntaoned shove and to your furnishing
to this office dsclaration 23 in rnnoxure I to this letter along with
your reply, .1f, hOquer}’youL merriese le void by reason of your hus-
band having, a u1fe living et tha time of such marviage or you heve mer-
ried a person who had a wife living at-the tims of such marriege end
you desire to.be, exempted frem the operation of the ubove mentioned
rule for.any special ressons,. ycu should make a representation as in

Annexurewlh lnwth¢s behalf imiediately.

’ .fofxapp01ntmnnt should in that casé bs treatsd as Cancel~.-
ar w“rurther .comnuniceatdon:will be sent to you in due course, if
upon cons:deration ‘iof-your representatinn, if is decxdad to offer you
an appointment to the post of All Indias dudlc. :

ix) On joinina thc posty’ you will bs reqguired to teake an oath of klle-
gliance “to-the conatitutlon of Ind;: or make g solemn dtflrmatlon to
that effect ' .

x)  You.will not bs ontitled to any trazvelling allouances for joining
the post' unless you ara holding: substantivcly a pexmanunt appointment

.under the Central or State Government ur arc employed under the Central

Government in -&.Quasi permanant capescity and have been issued with a
declaration of quasi psrmansncy undar the provisions of the Central -

Civil Service(Temporary Service)rules, 1965,
Contd,eeessd

'
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to produce the fo

llowing certificates in
rtlfiCates of gdycational and other te;hnical..

o of- displaced person) .
t of your € lalm to,

rlty(&kn&&
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any@deglacét:nn gmuen or; informatlon furnlshed by you provas
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ctian HGA anent may
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’ to be 1aid douwn for
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11 pe lie-
f that

y time to sBerca u
sfer you ui

the amployees 0

T

(ept tha offar on the gbove terms and conditions, you are

t&mate ‘'your acceptance to the undargxgnad, and report

gy‘,(}frp B‘d_lately but in any: case not latar than 15th May,1990

th , ”Admlnlstratzve Officer, Kll {ndia Radio, Calcutta, IN

C age- NEHFePLY! 1a“raceivad from you uithin a fortnight of the date of
of‘this‘pffer,‘the game will be treated as cancolled without any

: ~.’isau91
furthar referenoa toiyaus'
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.[*Eden  : Gardens,
e ' Calcutta=700 001.
Dated, ! the, 19g-February, 1985.

_;t ' ;Lﬂ)

S e

Ed

éIpOiB’ .
f9$4£§éé§9" sl bionof--SEaff-Selasdion- Conuission

$a/With -refercnce (to your interview dnted
57 . ' Technician the Station
”" Caleutta is pleascd to offar you, 1
{"'Selection Board, 2 temmorary post of
Jim A1l.India Radio, Calcuttafon the

‘Lprqvisional basis

in Genarnl @runtral Civil Sarvicszs, Clasew
onhMinisterihl,'qnd carriczs A scale »f pny
FB~10-4680/~ . Inu

pay of k. 330/~ p>r month in th~ s~id
antitled to-draw allowances ~t th~ r 2t s
ject 19 the- conditions laid down in rul-s
grant.ef -such.allowances in forcc from

N." ".«'

2 | -'gnd provisional basis
_unely;«temQOrgryyand until furth-r
A S .i L{' .

- torminable on ore month's Notlce-
Centtal Civil Services .
nssigning any ransons. Thn

»g.:ith?; right of torminating

piration.of the stipulat-d
equivalent t~ *z
2 unexpirad porti

: n.period of 2 Years/Six
qugilcdﬁmt.thc‘discrqtivn

robation fq
cnded 0Ty,

3

i S ) wy M o -
‘.;t : :'-v. E) b p’: ";ﬁ!;" ¢ '-"; . H ’.- ) '
np batlon-fqrg';g;yéarS'whlch period

wil¥ :bgiio
wveuNgailady
|1 chaNet
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ntnltgst bafore the
hnldieyery. yenr and y»ou
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)
A
fnd l\.\
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travellingiallowances and all oth-r
arules 'and*orders, in fores from
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brag h*5fithess Rutes will
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t@vﬁ of:this rules .
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\"REGISTERED WITH A/D @“)

Govermment of [ndin \Awn‘exm—c
Oftice of ths Station Divector e

All Indin RAdio:Cammitta

: . Post Box No.'696;.
. : . : Bden .. Gardens,
‘ ‘ Calcutta-700 001.

ﬁ.o.Aq22015/1/34-Admn:li(EA) ~ Dated, the%/t-h;pbrﬁary, 1985

R o D . . . .
Voo ' Shrl/SwbwdeE._Manik Ke¥ Mandal,

~ .. % . Bakultala Lane, Vill:d Khamarpara,
. P.0s Bansberidy =
- Hooghly

el D e 0 SRR AR 22 AL Sdadif Soldoction. Compdssion
,9JEFaeiasn-Ragian,.ﬁaLeu§$@{Withmrcf?rcnoe to. .your intcrviecw de$eé in’ .
v#. CE(EZ)Office for the;posﬁkdfsngineering'Assistant ;tH¢hStation;g~4_.'
¢5%;§D§p3c$or;ﬁAll-India‘Radid;ﬁCalcutxaIis plensed t0 offer you, . gu"."

" f*4mg;xa¢nmmpnéqtien;aﬁ;u@dliihu:tumxganand,Vm;tompornry;post:of:

2 En ineering Assistant” ' /in-All Indin Radio,. Calcutta on. the.
w0 fo lowing conditions :-.""": . S o
3g‘{f¢jfbgi)'n - The post is in Gonaral C-ntral Civil Sarvices, Class—
L&t (Group Ct) Minieitamial/Non-Ministerinl, and carriss A sealo of Ny
L of B, 42515500~ EB=152560-20=640m EBw20=700=25=750/ Ry
- 'will be given an initial pay of Bs. " 495/a par morth.in the said
0 7roscale. You will also be entitled to dzaw allowances at theé ratss
.o oadmissible under and subjoct . to the conditions laid down in rules
.+ and orders govarning “th-~ grant of such allowances 'in. force from
S ctime to time. e : , - .

”ﬁfﬁﬁ?fﬁﬂf(iiy i T}‘Your-qppoinﬁm:nﬁ-is pursly, tsmporary and untillfufth“r
L orders., . S B L e ‘ L

cer

Coa(dii) Your services will b torminableion-ona month's: Notic:
‘ .§rom either side in. accordnnce with the Conttal Civil Scrvices
(Temporary) Sorvice Rul :5,19€5 withoat assigning any ransgong. Th-
, .- appointing authority, howsvor, r2sorves tho .right of Terminating
St youroservices forthwith or bafors ths expiration of the stipulat-c
.+ period of notice by making paymont t0 you of a sum cquivnalent t:
“.oPay and Allowances for the pariod of notice or the unexpired pord:
- thereof.

(iv) (a) You will be on probation for A period of 2 Ydars/Six
months which poriod may be extendnd or curtailcd at the discreti~
(v .. 0T tho compctent authority. ’ B

Vs v (®) Y Yo will be on probation for two y=ars which period
Tl o may be-oxtanded or curtril-ad at tho discr~tion of ths compotent -
oot authority. - You.will have to pass d2partm-ntal test bafore the
«,, complation of probatisn.  Tha tost will bo hold every year and you
: Lo will -be given two chwmess. PFailure t0 qualify in th- %est within
oo i the stipulated period will rand-r you in2ligible t» continue in .
. "7..scrvice bAyond tho probationary pariod. : : v
5‘_ f“~n(V)' ' - In rhgard. to loave, tr-vzlling nllowances and all oth 'r
oo no matteors you will %e govarnad by th: rules Aand ordzrs in forco from
¢oLoootdme to tima and applicable tn the branch of public s<rvice to which
you may balong. :

. vy) You shall obstrve strictly the rulss 1aid dowm. in Central:
Civil Service(Conduct) Rulscs,964, Any br:.ach of those Rules will
. render you liable for disciplin-ry =action, '

P.T.0
V-

W‘
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; 11)¢ You will p- liabla t9 ba podtad and trana,

V£ ﬂgptcﬁin’rndin 1md if you, 0 Acenunt of Pamil
“nticipate: any dil’i¢alty in the mntt:

should not acerpt the offar ' :

YOR MEN' CANDIDATES gviii
n.-xn to

Srrd
\ ciruumut:nccs,,

o of plaece of posting, vy

Uy

In 1cecordnne~ with th- ralzce in fopa -

“1n regnrd TO recrui 83rvices undor {tha Govoramont ¢ 1
» NO“person who hag more than ans . wifs living or whn hwing -
R 8poustliving, BATTiNs in any cags L1 owhich kuch marring ie VoL
. by recason of its tking plice during th- Life=time of sueh Bpon
<. .7 8hall be cligible for Wpointont 4 5 orvice provided that the

o Central Govt.mqy, 1T stisfiad that there ars spoeiql graunds s
'soiordéring, exemptiany porsan frorm th- prration of this rala,
- The offor: of ppointmint, is th rafor., crditional upon ‘veuy
+ 9211 sTying th. Trauirement montiond ey vd to your Lurnishing
Mtdgthis,offico,a deelaration A8 in moxuroeI tn this Intter, A -
gwiyhgyour,rcply.‘»If,‘hpwgye-r, ¥2U hws moar: that nne wifo Livine
_v+hqying“h’sp5d§67li§ing,-hwv: mrrried din oy cnss in whieh nach
mATTia ¢'is voigd b-y roagon of its toking place duwring the
s time o ;. 8uch spouse md you disirs 4o bz exempted from the DT -

UL

KERANR
Qi -

BeE 1100 07 the above mantioned mees oy 0y spocial reasoms,- yau
1355h9u1d*m3k°"ﬁ‘rcprésentatiﬁn in"this bohilt g in Annaxure IT
ghalmmgdintely, Th
%11l b sent you in du-
;course i upon consid ritinn ~f your represintitiong, it ig dacid-q
b0 Bffer. you. an n
L ALL
s2rvicas undar | the Govarnmont o7 India,
no women whoge marriags is voiq by reagon af the hasbhn
sopintmens orvice providag that the Contrql Gyvornmant may,
ﬂq;fasntlsfledgthqt thore ars gpoacinl graunds for a2 spdapi
) N your s1tinfying th-
18 1In Avnexurs—T 49 this lattar WUongsith youar ronl
S-xllvi _ : you nwve mnepiag
~Person whn had n wifa living At the “tine of such MArriags ona
cmpted fron tha

‘ e offar of appaintpent shanlq in that caso ba EARATES TS
A8 cancelled and a further communictinn w
; pPpointment in thc~post~bf'5ngineering Assistant
Fein A1} India Radin,_ e e L ey ERER
v N TN - . . :
,BOR.WOMEN’CANDIDATES:In acedrdance with the rules in fores in
aregard . o racruitmsnt ta
_ 1314 having -
Wife living At tha tim: of such marrings,/shall ba eligibla 11
APPointment to o
. ! : g, omore
any«WOmcn‘frqm tha Ooperation of this'rulos The nffay ~¢ yoar !
;2iabpolntmont i's, thirzfore, conditisng] up
cqlqr}tion‘v
. ~Q”L§?ﬁhoweyqr, YPUr marriags ig vold by reagon of Jour nusband vy
t _;péw;fe7;1v1ngﬁqt*the’Timé'@f”éuch‘mwrriﬂgo or
¢
o2youtdesire to be ex apzrationyof th- abova
s=itloned rule f

P71
make a ropra-
bohn¥f immedintely.

i'tione, & Ior amy specinl reasdna, ysu -should
#atation ag in Anncxure-IT in thig

. .
ero . The offar of appdyintmant should in that cags be
L2re1tel 28 cancallzg Ang 1 furthor communication will ba

yo;you-insduo course, if upa - etngitnratiang of yaur ropr:
;tltngs'dccided to affor IO A apprintuent 4o tho,bos@ of
B 1T Thain Riiin, A
' 7wﬁ0n:j)ining the prst, you will .ba rrquir
JOLy dglahce tv tho c:ndtitutionvof-Indih nr
; _ firmqtion‘io_thwt_off:ct. v o

T N R N
"4(%)!

: ,

PSS

mrntation,

»

23 £ gakn an
maka A galamn
{ .

WX )ty You will nyt pa
,ﬁ;@;ﬁﬁoining the 'prgt unlagg
r\”gptgappdintmont'unicr tha
#8IPloyadl unior the Contral
;dandﬁhayp{been issueq wit
thevprovisiong of the ¢
“tiRulcg, 1965, o

gntitlci-ﬁajdny trwvelling,qllﬂwwnces
Yy ars hﬁlﬂing‘substnntivoly-q'pgrmﬂ—
Contral 2 State Gaveramant nr ara °
Grvernmant in Q- quNsL permannnt capncity
h 2 declaratioh 2f quasi parnancncy undory ;
MIral’ Civil Sarvicag (Temparary Servica) L

T T
v St T L - . TR,
’5" ot ‘ , T . P - .a . .
Rt T S e ‘ c. Comta......3.,.. ...
. . . .. . Ty
o e N . Ce ’ . .
IR .
B N ,I".zb, L
e L ‘
. »‘l




%~ ‘Og

. N

.
o

'7;-(ki) . You will ba requirved o proluce the a1l wing  ce-rti
A flevtes in originnl o -

SN 1) Degrees, Diplomas/Crvlific tos of cducationnal and ~th-
-0 cteebiicad qnalifhctiong, '

~f ‘f1b). -~ Certificate ~f agn .
e e) Indian Citize-nship Certificate (In the case of diSplg:
e gted) L - Certificate of.in the pruseribad form in support of

L o Your Claim‘ 't') belf)r\_g ty A ‘Schzduled CflStC/‘TI'lbe.-

¢):.. . gértificnte Wf P-lysical Fitness from the competent

At ”,ﬁuthgrity'(S§3§£-Sa§geﬁﬁ/0hi0f Modicnl OfficeryimguhﬁAF;Q&#hﬁﬁé

-'.-i;;;iﬁﬂﬁﬁﬁaé in-enclosed form,ﬁ_bofﬁrc you o ara u;lowed to Jnin ﬂuty.
R AN o - L La L . ' i .o

R Vv(/f .. At .tho tim@ Qﬁ.jqininthhQ post you are qumxxx@xk,

iowerequested o produce two,ynuching,certificatos,of.chmrncter in the

’»E”»wcnclosed-form nrt less than thre

2 month'ts o214 Auly signed and sty
¢ 7 I by Dwo diffoeront . Gazettod Officers af the

> Centrnl/State Govornmont
2 v atipendary Magistrite not related 4o you. : The Certificrte in
“Annoxure: IV must be countersignad by a4 District Magistrate, Sub™
-7 . Divisional Magis&ggjg_g;;j@p;; superior officera. '

.

e T exit)y If any Asclaraticon given ar informaition furnished by
oy e ¥Ou praves to be false ~y if you

nre faund t have wilfully suppreo-
T gacd any matoriallinformntinn, you will bs liabZe tn removal from
& hmervice and such Athor action

28 Government may dcenm necessary.
Cope (aidd) You will b2 1ible 49 trangfar 1t any time to scrvice
S andar a P oablic Coarporation, if formad, and that an such transfar
o you will be liable 1o eonditions »f sorvics to be 1nid down far the
Jsiinployees 6F that Corprratinn,

R - If you accept the affer an thz abova terms: and conditio:
¥Su arz oroquested to intim

e 1te your acceptancs to. tho undcraignad, -
o Sy Tepart yoursalf far duty imzediately but in My cense not latar thes
woo DT 188251985 to the Sentor Administrative Officeor, All
coy v India Radio, Calcutta. In CASE N Teply is rocwived from yau

o PiLowithin  the gtipulatzd dnte |

e A , the offor will be treatad as cancellnd
-wWithout any furthor referenca tr you.

oo o | | o
- ' S o A B, Deb _

B ' : Scnior Administrative Officrr

ST ’ . . _ ALl India Radio:Calcutta.

) -



